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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH AT PUNE
ORIGINAL APPLICATION NO. 109 OF 2023

IN THE MATTER OF:

PRALHAD TUKARAM GAWANDE AND ANR. .... APPLICANTS

VERSUS

"STATE OF MAHARASHTRA AND ORS. .... RESPONDENTS

J ady. Jegan Pa}il
Yauyatmal District

~ 0\ Pea. 110,992
N gxpiry Ct.
\"’i‘l[}i?[}.

2L /jlﬁad Tukarsm Gawande, Applicant No.1, aged about 71 years, Sf/o Late. Tukaram
, !‘\\\ PR

“a.,
arayan Gawande, Rfo Umari (Kapeshwar), via Sawali Sadoba, TQ Arni, District -
Yavatmal, Maharashtra — 445106, do hereby solemnly affirm and declare on oath as

under:

1. That the deponent is Applicant No. 1 in the above titled Application and is
conversant with the facts and circumstances of the case and competent to swear
this Additional Affidavit.

2. That by order dated 28.08.2023 passed by this Hon'ble Tribunal, liberty was
granted to the Applicants to bring on record the name of the Contractor who has
been assigned or awarded the E-Tender No. 1/2023-2024. That further the
Hon'ble Tribunal also pointed out with respect to pendency of the Environmental
Clearance application for the project in question in this Application. In this regard
also the Applicant is seeking liberty to make submission and clarification through
this Additional Affidavit.

3. That the above titled Original Application was being filed under Sections 14 read
with Section 20 of the National Green Tribunal Act, 2010 raising the grievance
that the E-Tender No. 1 of 2023-2024 issued on 18.04.2023 for the purpose of
commencing the construction of the Lower Penganga Irrigation Project at
Yavatmal in Maharashtra after the expiry of Environmental Clearance in violation

of Environmental Impact Assessment Notification, 2006.



M. The Applicants hereby lists out the additional facts along with additional

|| documents:

That the E-Tender No. 1/2023-2024 was issued on 18.04.2023 and the
same was published on internet and was available from 21.04.2023 to
12.05.2023. As per the information available on Table No. 6 titled ‘For
Conclusion’ of ‘Evaluation Report for Post Qualification’ for the
Lower Penganga Project, there are total 5 (five) bidders who have
qualified. Furthermore, when the Applicants visited the web portal of
Maharashtra Tenders (http://mahatenders.gov.in) and checked the
Tender Status for the Lower Penganga Project, it is found that the
Financial Evaluation Bids List shows that “SMS Limited” has proposed
for the lowest price out of the 5 (five) qualified bidders and hence is
given Rank L1. As per the information available to the Applicants, the
project has been allotted to SMS Limited who has proposed the lowest
price. However, since no work order and AOC (Award of Contract
Information) has been issued hence the Applicants could not locate any
specific document regarding such allocation. The Applicants also visited
the web-portal of SMS Limited but could not locate any information. The
Applicants hereby also place on record the postal address of the Agency
for this Hon'ble Tribunal’s reference:

SMS Limited

Registered and Corporate Office

IT Park, 20 S.T.P.1., Gayatri Nagar, Parsodi Nagpur — 440022
Tel.: +91-712-7125000.

The Applicant is also filing amended Memo of Parties making “"SMS

Limited” as Respondent No. 5 to the above titled Application.

Copy of the screenshot of the web portal of Maharashtra Tenders taken
by the Applicants is annexed herewith as Annexure A/1,
Copy of the Tender Summary Report showing that SMS Limited is given

Rank L1 is annexed herewith Annexure A/2.

165



~ e
an Palil
i District
2.992

-+ -

H “yp
PSS
TGRS A
I e P

i & &}A‘l'.i 1"-‘ .

Copy of the Evaluation Report for Post Qualification for the Lower
Penganga Project is annexed herewith as Annexure A/3.

The Applicants herein thereafter submit that Lower Penganga Project is an
interstate project between Maharashtra and Telangana state. The net
annual flows at Lower Penganga dam are assessed as 42.67 TMC
(thousand million cubic feet) and to be shared in the ratio of 88:12
between Maharashtra and Andhra Pradesh. The Applicants herein submit
that two separate Environmental Clearances are granted by the MoEFCC
for the Lower Penganga Project — one for the Maharashtra portion i.e., on
17.05.2007 and the other one for the Andhra Pradesh (now Telangana)

portion i.e., on 28.05.2015. The EC dated 28.05.2015 states:

"2 The above referred proposal was considered by the Expert
Appraisal (FAC) Committee for River Valley & Hydroelectric Power
Projects (RVP & HEP) at its meeting held on 26-27" February, 2015.
The comments and observations of EAC of this project may be seen
in the minutes of the meeting available on the web-site of this

Miristry.

3. This project is an interstate irrigation project between Maharashira
and Andhra Pradesh. The net annual flows at Lower Penganga
dam are assessed as 42.67 TMC and to be shared in the ratio of
88:12 between Maharashtra and Andhra Pradesh (ie.,
Maharashtra-37.55 TMC & Andhra Pradesh-5.12 TMC). This will
create an irrigation potential of gross command area (GCA) of
29,757 ha and culturable command area (CCA) of 19,233 ha in
Adilabad District of Andhra Pradesh. The environmental
clearance (EC) for Lower Penganga project was
accorded on 17.5.2007 for Maharashtra portion. The
project proponent (Andhra Pradesh) could not provide
Information on environmental issues pertaining to Andhra
Pradesh at that time.

The project proponent (Andhra Pradesh) made a separate
proposal for Lower Penganga for Andhra Pradesh portion.
The scoping/TOR clearance for this project was accorded on
28.2.2013 when the Andhra Pradesh was not bifurcated. Now
the state is bifurcated into Telangana State and Andhra
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Pradesh State and the project falls in the bifurcated
Telangana State.

The net annual flows at Lower Penganga dam are assessed as
42.67 TMC and to be shared in the ratio of 88:12 between
Maharashtra and Telangana. This implies that share of
Maharashtra is 37.55 TMC & that of Telangana is 5.12 TMC.
The Telangana State's share of water is proposed to be utilized
for irrigation & drinking water purpose in the backward Tribal area
of Adilabad District.

Thus, it is pertinent to note that the Lower Penganga Irrigation project
involves two separate Environmental Clearances i.e., for Maharashtra
Portion dated 17.05.2007 and for Telangana Portion dated 28.05.2015.
The EC in question in the present case is for the Maharashtra portion
dated 17.05.2007. Since the validity of the EC got expired on 16.05.2017,
thus the E-Tender No. 1/2023-2024 issued on 18.04.2023 for the purpose
of commencement of construction activity is completely illegal as till date
no fresh EC has been obtained for the Maharashtra portion and hence the
commencement of the construction is to start illegally in complete
violation of EIA Notification, 2006.

Copy of the Environmental Clearance dated 28.05.2015 for the Lower
Penganga Irrigation (Interstate) Project in Maharashtra and Telangana
is annexed herewith as Annexure A/4.

That when the matter was listed on 28.08.2023 for admission, this
Hon'ble Tribunal indicated that this project i.e., Lower Penganga
Irrigation Project is under the consideration of Environmental Clearance
for which the Public Hearing has taken place on 12.10.2018. The
Applicant in this regard submits that the project of Lower Penganga
which was under consideration is a separate project at Channaka-Korata
(Rudha) barrage on Penganga River - Interstate Irrigation Project,
Adilabad District of Telangana for which the Public Hearing has taken

place on 12.10.2018 and the Environmental Clearance has been granted
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on 13.01.2023, whereas the Environmental Clearance which is in question
in the present Application is for the construction of Lower Penganga
Irrigation Project and is a complete distinct project. It is therefore
submitted that even after making best effort, the Applicants could not
find any application with respect to Lower Penganga Irrigation Project in
district Yavatmal which envisage construction of 35.53 meters earthen
dam with central gated masonry spillway at about 2 km upstream of
Tassawli village in Yavatmal district across Penganga River pending
consideration for Environmental Clearance before MoEF&CC.

Copy of the Form 2, Public Hearing and Environmental Clearance granted
for the construction of Barrage on Penganga River at Channaka-Korata
(Rudha) are annexed herewith as Annexure A/5 (Colly).

The Applicant herein submits that the E-Tender No. 1/2023-2024 is illegal
and in contravention to the EIA Notification,2006 and shall be revoked
and the project shall not start any construction activity without obtaining
fresh Environmental Clearance. It is crucial to note that as on present
date, the project has no valid Environmental Clearance and almost 15
years have passed from the time when Environmental Clearance dated
17.05.2007 was granted and the impact assessment was done even prior
to that, In between this period lot many changes might have taken place
which requires fresh baseline data to be collected and fresh impact
assessment of the project is required to be done. The new EIA report is
required to be place before the people of the area for conducting of fresh
public hearing. Thus, the Applicant herein submits that the Project
Proponent has failed to consider the importance of renewing the EC and
conducting a fresh baseline data and hoiding a fresh public consultation
before issuing the said Tender for the purpose of commencing the
construction activity. Thus, the EIA Process has to start de novo i.e., from
the stage of scoping itself followed by preparation of EIA and public

consultation. Thus, the project cannot commence construction without
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proper impact assessment and hence, the project proponent is clearly

violating the EIA Notification, 2006 for issuing the E-Tender on 2023 in
absence of fresh impact assessment study, baseline data and public
hearing. Since the project proponent has not applied for fresh EC, hence

none of the steps of EIA is followed and hence permitting the construction

is complete violation of EIA Notification, 2006.

V. The above-mentioned facts and documents are filed in compliance to the
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VERIFICATION

order dated 28.08.2023 passed by this Hon'ble Tribunal in the above

\"‘""} captioned matter and may be necessary for proper adjudication of the

_gomd -

EPONENT

Verified on this _ ) day of September, 2023 at \{w{(w . that the

contents of the above-mentioned Additional affidavit are true and correct to my

knowledge and no part of it is false and nothing material has been concealed

therefrom.
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Annexure A-1

COPY OF THE SCREENSHOT OF THE WEB PORTAL OF MAHARASHTRA TENDERS

TAKEN BY THE APPLICANTS SHOWING THE STATUS OF TENDER NO 1/2023-

2024 ISSUED FOR LOWER PENGANGA IRRIGATION PROJECT.
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31-Aug-2023

MIS Reports

Tenders by Location

Tenders by Organisation

Tenders by Classification

Tenders in Archive

Tenders Status

Cancelled/ Retendered

Downloads

Debarment List

Announcements

Recognitions

Site compatibility

Tenders Maharashtra

The Maharashtra Govt Tenders Information System

Search | Active Tenders | Tenders by

Tender Status

The tender status of various stages have been given below

Organization Chain :

Tender Ref No :
Tender ID :

The tender status and stage wise summary. Click on "View' link to view the stage summary.

Stages
Process 1
Technical Bid Opening
Technical Evaluation
Process 2
Financial Bid Opening
Financial Evaluation

AQC

Tender Title :

T — { =

Closing Date | Comigendum | Results of Tenders

Back

& View More Details

CE-Water Resources Dept. Amravati| |Yavatmal Irrigation Circle, Yavatmal| |EE- Lower Penganga
Project Div. Yavatmal

CONSTRUCTION OF EARTHEN DAM WITH CENTRAL CONCRETE SPILLWAY, STILLING BASIN, NON
COVER FLOW SECTION, PIERS, GUIDE WALL, KEY WALL, PRE-CAST PRESTRESSED DECK BRIDGE,
IRRIGATION QUTLET, D/S BRIDGE, FABRICATION AND ERRECTION OF RADIAL GATES OF SIZE
18.30M

e-Tender/1/2023-24
2023_CEWRA_B96405_1

€2 Click link to view the all stage summary Details

Status

SRR NN

Back




Annexure A-2
|

eProcurement System Government of Maharashtra

71

Mihara'jhtm Tender Summary Reports
ienders Date : 31-Aug-2023 10:25 AM
& Print
Organisation Chain : CE-Water Resources Dept. Amravati| | Yavatmal Irrigation Circle,
ganisatio ain : Yavatmal||EE- Lower Penganga Project Div. Yavatmal
Tender ID :|2023_CEWRA_896405_1
Tender Ref No : |e-Tender/1/2023-24
CONSTRUCTION OF EARTHEN DAM WITH CENTRAL CONCRETE
SPILLWAY, STILLING BASIN, NON OVER FLOW SECTION, PIERS, GUIDE
Tender Title : |WALL, KEY WALL, PRE-CAST PRESTRESSED DECK BRIDGE,
IRRIGATION OUTLET, D/S BRIDGE, FABRICATION AND ERRECTION OF
RADIAL GATES OF SIZE 18.30M
Bids List
Bid Status
S.No Bidder Name Submitted Date |Status Remarks Updated
Number on
1 4945191 |MEGHA 12-May-2023 03:46 |Rejected-Finance L4 03-Aug-
ENGINEERING AND  |PM 2023
INFRASTRUCTURES 03:44 PM
LIMITED
2 4942029 |PES Engineers Private [12-May-2023 05:55 |Rejected-Finance L5 03-Aug-
Limited PM 2023
03:44 PM
3 4923923 |Rithwik Projects 12-May-2023 12:51 |[Accepted-Finance L2 03-Aug-
Private Limited PM 2023
03:44 PM
4 4909660 |SMS LIMITED 12-May-2023 12:24 |Accepted-Finance L1 03-Aug-
PM 2023
03:44 PM
5 4919630 |Sri Raja Rajeswari 12-May-2023 11:58 |Rejected-Finance L3 03-Aug-
Constructions (India) [AM 2023
Pvt Ltd 03:44 PM

Technical Bid Opening Summary

Type :

Technical

Summary :

Tender Open

Updated By :

Debashish Ghosh

Updated On :

15-May-2023 11:31 AM

Document :

technical_1562255.pdf #

Technical Evaluation Summary Details

Committee Chairperson/Co-ordinator Name :

EE Lower Penganga Project Div Yavatmal

Committee Chairperson/Co-ordinator Type :

Internal

Committee Members :

Accountant and Others

Updated By :

Suraj Rathod

Updated On :

22-Jun-2023 11:53 AM

Financial Bid Opening Date:

26-Jun-2023 11:00 AM

Document :

techsummary_1562255.pdf (14678.02 KB) #

Finance Bid Opening Summary

Type “ Finance



javascript:void(0)
https://mahatenders.gov.in/nicgep/app?component=%24DirectLink_1&page=FrontEndViewBidSummaryDetailsPrint&service=direct&session=T&sp=SupIvAHasicmF3ip2uQors2sAwEztngU0Lh1LSfbpTww%3D
https://mahatenders.gov.in/nicgep/app?component=%24DirectLink_1&page=FrontEndViewBidSummaryDetailsPrint&service=direct&session=T&sp=S9qUQTs4NQompXZjIDKW2ofm%2BeeoaYf4V%2FeLE2R9GQbs%3D
https://mahatenders.gov.in/nicgep/app?component=%24DirectLink_1&page=FrontEndViewBidSummaryDetailsPrint&service=direct&session=T&sp=ScQ8%2FpNyPA98mMliMfHrpT%2B60OfKEcpe0YqfhJLD%2F0ns%3D
https://mahatenders.gov.in/nicgep/app?component=%24DirectLink_1&page=FrontEndViewBidSummaryDetailsPrint&service=direct&session=T&sp=SjS6tyztgfIh2ytPcyI01Jdv0xsCkgwrYcpYpFm7%2FSfI%3D
https://mahatenders.gov.in/nicgep/app?component=%24DirectLink_1&page=FrontEndViewBidSummaryDetailsPrint&service=direct&session=T&sp=Sb%2FhcplTR38EUDnMaa%2B%2FI7Fs5NgYpLI7nYjuwnA%2F84QQ%3D
https://mahatenders.gov.in/nicgep/app?component=%24DirectLink_2&page=FrontEndViewBidSummaryDetailsPrint&service=direct&session=T&sp=Sf7tHLz%2FcG5HTrUw2e4oWO89PbzdwZ%2BRQeKs9e4Stbpsuc9PsAiFYqNnpygNStf53
https://mahatenders.gov.in/nicgep/app?component=%24DirectLink_3&page=FrontEndViewBidSummaryDetailsPrint&service=direct&session=T&sp=l2162229
https://mahatenders.gov.in/nicgep/app?component=%24DirectLink_4&page=FrontEndViewBidSummaryDetailsPrint&service=direct&session=T&sp=S%2FBnBU5PrUK3ftTAYm%2BszTw%3D%3D
https://mahatenders.gov.in/nicgep/app?component=%24DirectLink_5&page=FrontEndViewBidSummaryDetailsPrint&service=direct&session=T&sp=l2020615

Summary :

172

Updated By :

Sudhir Lende

Updated On :

26-Jun-2023 11:50 AM

Document :

finance_1562255.pdf &

BOQ Comparative Chart :

BOQ Comparative Chart

Financial Evaluation Bid List

S.No Bid Number Bidder Name Value Rank

1 4909660 SMS LIMITED 10580420409.376, L1

Sri Raja Rajeswari Constructions

INFRASTRUCTURES LIMITED

2 4919630 (India) Pvt Ltd 11211100319.972 L3
3 4923923 Rithwik Projects Private Limited 10944615850.706 L2
4 4942029 PES Engineers Private Limited 11964165690.528 L5
5 4945191 MEGHA ENGINEERING AND 11251566480.120 L4

Finance Evaluation Summary Details

Committee Chairperson/Co-ordinator Name :

Committee Chairperson/Co-ordinator Type :

Internal

Committee Members :

Accountant

Updated By :

Paramjeetsingh Juneja

Updated on :

03-Aug-2023 03:44 PM

Document :

finsummary_1562255.pdf (29.32 KB) #

Tendering Inviting Authority



https://mahatenders.gov.in/nicgep/app?component=%24DirectLink_8&page=FrontEndViewBidSummaryDetailsPrint&service=direct&session=T&sp=SYW4cfCMWZjfRzgdGgiq03mP0vPXjW2dbeM13hPkCK7c%3D
https://mahatenders.gov.in/nicgep/app?component=%24DirectLink_9&page=FrontEndViewBidSummaryDetailsPrint&service=direct&session=T&sp=l2203073
https://mahatenders.gov.in/nicgep/app?component=BOQ&page=FrontEndViewBidSummaryDetailsPrint&service=direct&session=T&sp=S%2BVvBAb2ykYYgj7ZtERB2Cg%3D%3D
https://mahatenders.gov.in/nicgep/app?component=%24DirectLink_10&page=FrontEndViewBidSummaryDetailsPrint&service=direct&session=T&sp=S4%2F5bsHlEXmeF3rbkDDL%2BKw%3D%3D
https://mahatenders.gov.in/nicgep/app?component=%24DirectLink_11&page=FrontEndViewBidSummaryDetailsPrint&service=direct&session=T&sp=l2054965

Annexure A-3
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Sr.
Name of Contractor/Firm Qualified / Disqualified
Rithwik Projects Private Limiteg Qualified

3 Qualified
SRRCIPL-RMN (V) (¢030) Qualified

4. | PES-BEKEM (V) (¢o:R0)

Qualified
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VIDARBHA IRRIGATION DEVELOPMENT CORPORATION,
NAGPUR

(Government of Maharashtra Undertaking)

i

b

WATER RESOURCES DEPARTMENT,AMRAVATI
Yavatmal Irrigation Project Circle, Yavatmal

LOWER PENGANGA PROJECT DIVISION, YAVATMAL

LOWER PENGANGA PROJECT
Tq:-GhatanjiDist:-Yavatmal

EVALUATION REPORT
FOR POST QUALIFICATION

Name of work:- Construction of Earthen Dam With Central Concrete Spillway, Stilling
Basin, Non Over Flow Section, Piers, Guide Wall, Key wall, Pre-cast Pre-
stressed Deck Bridge, Irrigation Outlet, D/S Bridge, Fabrication and

Errection of Radial Gates of size 18.30m x 16.50m and allied works for
Lower Penganga Interstate Project.

TENDERED COST: -  Rs. 986,97,95,158/-




S

Lower Penganga Project Division, Yavatmal

NAME OFWORK:- Construct(_iﬂi Earthen Dam With Central Concrete Spillway, Stilling
Basin, Non O

er Flow Section, Piers, Guide Wall, Key wall, Pre-cast Pre-
stressed Deck Bridge, Irrigation Outlet, D/S Bridge, Fabrication and
Errection of Radial Gates of size 18.30m x 16.50m and allied works for

Lower Penganga Interstate Project.

INDEX
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Report on Evaluation of Post Qualification Documents
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Calculation of Bid Capacity
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Lower Penganga Project Division, Yavatmal

LOWER PENGANGA PROJECT
Tq:-GhatanjiDist:-Yavatmal

Tender Notice No. 01for 2023-24

REPORT ON EVALUATION OF POST- QUALIFICATION DOCUMENTS

Name of Work :- Construction of Earthen Dam With Central Concrete Spillway, Stilling
Basin, Non Over Flow Section, Piers, Guide Wall, Key wall, Pre-cast Pre-
stressed Deck Bridge, Irrigation Outlet, D/S Bridge, Fabrication and

Errection of Radial Gates of size 18.30m x 16.50m and allied works for
Lower Penganga Interstate Project.

-----------

STATUS OF THE PROJECT

Lower Penganga Project having all required approval from central and state Governments.
Government of Maharashtra has given permission to start the work of project as per proposed
approved planning vide letter dated 20/10/2022. It is planned to complete the project in four
stages and creating every stage wise irrigation potential.

Lower Penganga Project envisages construction of only 1980m length of Dam areas
Penganga river, construction of left Bank Canal of length 93.31 km, Right Bank Canal of length

71.20 km, construction of 5 lift irrigation schemes from submergence and 3 lift irrigation schemes
offtaking from canal.

Private Land (770 ha) required for the construction of Earthen Dam, spillway, tail channel
and quarry area is already acquired by department. Also Forest Land required for Dam , Canal
and Lift (998.10Ha) is acquired by department and get final approval for the diversion of forest
land vide letter dated 29/01/2014 by Ministry of Environment and Forest Gol.

The project was administratively approval vide Govt. letter no. 1096/ (168/69/) /ID
/Mantralay, Mumbai dated 26/06/1997 for Rs.1402.43 crore. Revised administrative approval was
given by VIDC to Lower Penganga Project for Rs.10429.39 crore dated 14/08/2009

3 BRIEF DESCRIPTION OF THE PROJECT:

Lower Penganga Project is an interstate project between Maharashtra and T elangana state.
This is a and attractive and economically feasible project which envisages construction of only
1980m length of Dam and creating a large storage of 1045 Mm3.

This project will help in starting the green revolution in the command by creating
irrigation potential of 2.35 lakh hector by utilising total 1164.30 Mm3 (41.14TM C) water. This
project will Also create domestic water supply demand and industrial demand of 79.29 Mm3.

This is a major irrigation project providing irrigation facilities to Yavatmal, Nanded and Adilabad
district of Telangana state suffering from agrarian distress.
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A
2. PROCUREMENT SCHEDULKE :-

The Procurement Schedule for year 2023-24 as approved by Executive Director,
VIDC,Nagpur vide Letter No.2336/@TcT.3(q)/SIURLET (:3-33) fai %/08/2033
reference in the procurement schedule of this work is proposed work/Major work Sr.No.1.

3. TECHNICAL SANCTION ORDER :-

The estimate of above work is technically sanctioned by Chief Engineer, WRD,
Amravati vide Technical Order No. 1) SS/HTQH-Z/ﬁHa:IWW/ZOB Dated
31/03/2023 Amounting to Rs.997,51,76,478/- 2) 56/1=11-2/FHUTIU&H /2023 Dated
31/03/2023 Amounting to Rs.227,31,13,802/-

4. INVITATION OF TENDER DOCUMENTS:

Online tenders in “B-17 forms for above work are invited as per tender notice
No.Olfor year 2023-24. Draft Tender documents are approved by the Chief Engineer,
Water Resources Department, Amravati vide letter No.4333/f b/ (aI1.5h. 90%
/Q0?3)/WW/Q0?3 faid919/08/033accordingly Tender Notice No. 01for
2023-24 for the above work was sent for publication through Lower Penganga Project
Division, Yavatmal.Vide letter No.‘{OQ/ﬁﬁm/ﬁWﬂ/g‘ﬁﬁ?ﬂ W‘Q/?O?'i
Dated¢/0%8/3033 of Tender Notice is published in the following newspapers.

TABLE-1- NEWS PAPER DETAILS :-
Sr. No. Name of News Paper Date of Publication
| e faeRraeR, srRrEd 21/04/2023
2 SR, TR 21/04/2023
3 ST 3AThs (YT, ATTYR 21/04/2023
4 < AP, JadHIS 21/04/2023
5 HENNR, Iddilod 21/04/2023

Tender Notice was also published on the website Portal : https://mahatenders.gov.in

vide e-tender 1.D.2023 CEWRA 896405 _1

5

RECEIPT & SUBMISSION OF TENDERDOCUMENTS :

In the press notice of work, it was mentioned that intending bidders should

download/Sale/Bid SubmissionTender documents from the above Govt. portal during 21/04/2023
To 12/05/2023.

TABLE NO-2 :-

Sr. Stages Start Expiry

No. Date Time Date 1  Time
1 Tender Publish Date 21/04/2023
2 | Tender document download/Sale 21/04/2023 10.00 12/05/2023 18.00
3 Bid submission 21/04/2023 10.00 12/05/2023 18.00
4 | Seek clarification 21/04/2023 10.00 | 03/05/2023 18.00
5 | Period for site visit & Geo-Tagging 24/04/2023 28/04/2023 |

Bid opening 10/06/2023 | 11.00 : \ e
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SEEK CLARIFICATION :-

26/04/2023 to 03/05/2023. However, owing to technical problem in the website, the period of
Seek Clarification has been kept from 21/04/2023 to 03/05/2023 with sanction of Chief Engineer,
WRD, Amravati vide Corrigendum No. 1 Letter No. 1413 Dated 21/04/2023. The
contractors/firms who have raised clarification regarding condition are as follows.

Sr.No. Name of contractor/firms

1 Megha Engineering & Infrastructure Ltd. Hyderabad, Telangana

2 Larsen & Toubro Ltd. L&T Construction Heavy Civil Infrastructure, ChennaiLetter
No.Dt.26/04/2023

3 | BEKEM Infra Projects Private Limited, Hyderabad

4 NCC Limited

2 Larsen & Toubro Ltd. L&T Construction Heavy Civil Infrastructure, Chennail etter
No.Dt.03/05/2023 ' '

S

The reply by Chief Engineer, WRD, Amravat; regarding seek clarifications was uploaded
on portal dated 08/05/2023 vide Letter No. 1604 dated 08/05/2023.

GEO-TAGGING :- .
It was binding for intending bidders to inspect the work site, quarry areas and other -

important site locations before applying. At site locations for Geo-Tagging during 24/04/2023 to
28/04/2023. Bidders had inspected the site and uploaded with Technical Envelopers (T-1)

TENDER OPENING :-

The Technical documents (T-1) are opened at the office of the Executive Engineer, Lower

Penganga Project Division, Yavatmalondate 15/05/2023 in the presence of the following official
members.

TABLE NO-3 .-

OFFICIAL MEMBERS, E—_
I | Shri. SurajK.Rathod * | Executive Engineer, Lower Penganga Project ,

T S Division, Yavatmal
2 | Shri. DebashisGhosh

Sr.Divisional Account Officer,Lower Penganga
Project Division, Yavatmal

3 | Shri. SudhirR. Lende Sub Divisional Engineer, Dehani Lift Irrigation Sub-

Division,Dehani.
o e

No bidders or theijr representatives were present at the time of T-1 opening. It was

observed that thefollowingOSContractors have uploaded the Post QualificationDocuments,




o

T%

i)

e X
-00
o

TABLE NO-4 :-

LIST OF T-1 DOCUMENTS SUBMITTING BIDDERS

s
Sr. No. | Name of Contractor

1 Rithwik Projects Private Limited, Hyderabad

2 Megha Engineering & Infrastructure Ltd. Hyderabad, Telangana

3 SMS LIMITED, Nagpur

4 SRRCIPL-RMN (JV) Hyderabad, (80:20)

5 PES-BEKEM (JV) Hyderabad(80:20)

6. PROCEDURE OF EVALUATION:-

The Evaluation of the uploaded Technical Envelope (T-1) by the bidders have been
carried out in the office of the Executive Engineer, Lower Penganga Project Division, Yavatmal.
The procedure adopted for EVALUATION is as follows.

- As per the conditions, bidders has to qualify minimum eligibility criteria as mentioned
below. (Ref:- Page No. 21to 24 of Tender document)

TABLE NO.0S :- Mil}imunl Eligibility Criteria

Sr.No.

Descrip_t‘ion Minimum Eligibility Criteria
I | Maximum Annual Turnover Maximum f{inancial annual turnover during last
five financial years of amountRs. 74023.00
Lakhs
II - | Experience Similar Work Bidder Should have experience in successfully
B completing at least one similar type of work
(Contract) of at least amounting Rs. 29609.00
Lakhs
IIT | General Experience Contractor shall have executed at least following
e quantity of items as shown below.
Part-I (For Civil Work) -
1) Excavation :- - 1402635 Cum (In any year during last Five years)
2) Embankment :- - | 524844 Cum(In any year during last Five years)
3) Concrete of all grade :- - | 174485 Cum(In any year during last Five years)
Part-II (For Mechanical Work) : '
1) Fabrication & Erection of 1032 MT(In any year during last Five years)
Radial/Vertical Gate and
allied works. :-
IV | Bid Capacity Bid Capacity shall not be less than Rs. 98698.00
Lakhs.
Y | ‘Personnel Capability The tenderer should deploy suitably qualified
: personnel for the work
VI Equipment Capability The tender should own or should have assure?
ownership or hire of key item of equipment’s
enlisted as per the (Ref:- clause 3.7.3 on Page
No. 24 to 26




Accordingly, minimum eligibility criteria were ap

plied to everybidderfrom Table No.05 .

thorough scrutiny of T-1 documents submitted by above bidder was carried out.

1 CONCLUSION:-

From scrutiny of all documents submitted by bidders, it is found that One bidders are

satisfying Post Qualification Criteria, Details of all Five bidders are as follows.

TABLE NO.06 :- Final Conclusion

Name of Bidder

Recommendation of

Recommendation of

Final DecisionofChief

Quwb{?/

No. / Firm Exccutive Engineer Superintending Engincer
e Engincer
1 2 3 4 5
1 | Rithwik RWW M
Projects Private .
Limited @Ww 7‘ ?/ Ruohdy @MJ»"}
2 [ MEIL Recommended o7

3 | SMS LIMITED

Recommendsd o
iy

4 | SRRCIPL- o wevded JoT
RMN (JV) .
(80:20) (%\ull @/

5 | PES-BEKEM
V) (80:20)

(ﬁ%)

Sub Divisional Engineer
Lower Penganga Project
Sub-Division No. 1, Arni

Lower Penganga Project Division

Yavatmal

(S.V. Chg udhari)

Superintending Engineer

yavatmal Irrigation Project Circle

Yavatmal

thod)

Executiv¢ Engineer,

Lower Penganga Project Division

Yavatmal

6\"" Q
(J.D.Tale)
Chief Engineer

Water Resources Department

Amravati

7181




Name of Circle :-

Name of Division :-

Name of work :-

E-Tender Notice No.
Tender ID No.

01/2023-24
2023_CEWRA_896405_1

- CHECK LIST FOR OFENING OF TENDER

Construction of Earthen Dam With Central Co
Deck Bridge, Irrigation Outlet, D/S Bridge, Fa
Interstate Project.

Yavatmal Irrigation Project Circle, Yavatmal

Lower Penganga Project division, Yavatmal

Amount put to Tender. :- Rs. 986,97,95,158/-
Tender Period Dt. 21/04/2023 to 12/05/2023

ncrete Spillway, Stilling Basin, Non Over Flow
brication and Errection of Radial Gates of size 18.30m x 16.50m and allide

Section, Piers, Guide Wall, Key wall, Pre-cast Prestressed

d works for Lower Penganga

e
Sr. Name of Contractor
i Particulars Rithwik Projects Page No. MEIL Page No. SMS LIMITED Page No. SRRCIPL-RMN | Page No. | PES-BEKEM Page No.
Private Limited (JV) (80:20) (JV) (80:20)
S
,‘_Lk 2 3 4 5 6 7 8 9 10 1 12
1 |Earnest Money (EMD) - Requisite
amount of Earnest Money Deposit
shall be deposited or transferred ; s
through e-payment gateway by the Rs.4,93,49,000/- Rs.4,93,49,000/- Rs.4,93,49,000/- Rs.4,93,49,000/- Rs.4,93,49,000/-
bidder through internet ~banking i RefNo. 1 Ref No. 21-22 Ref No. 2To4 Ref No. 23 Ref No. 3&4
facility from his own bank account 15622554923923 15622554945191 15622554909660 15622554919630 15622554942029
and submit copy of online receipt.
Earnest Money shall not be exempted
—TScanned copy of PAN
2 i gnnpy capy j Submitted 45 Submitted 24 Blur Image Submitted 6 Submitted 24 & 30 Submitted 9&19
3 |Original valid GST registration
|certificate CGST/MGST Act GST Tax g : : ) ! 36-4 188
_ GST Deptt Submitted 51-36 Submitted 26-28 Submitted 8Toll Submitted ':2_\(; Submitted ‘(?2()132f~
% |Professional Tax Registration and . ; Submitted
clearance Certificate in form PTR / s;‘l[lzncm\ie? e Submitted i ClSmeIUCd e PTRC of 50 35 b
PTE for the last financial year. P Y 2 : g earance not ol5 72-82 Submitted
Y Sibmitted PTEC Not Submitted Submitted SRRC]P.L Not 36-41
Submitted
3 |Income Tax Return during last 5 years SbiAitea
Submitted 46-50 Submitted 43-48 Submitted 17To21 Submitted 2520 EBIAEERR | 4210 %
31-35 F.Y.2021-22 Not 47-51
Submitted
6 |Certificate(s) of turnover from
Chartered Accountant and Audited i i
Balance Sheets of last 5 completed Submitted 70-376 Submitted 50-614 Submitted 24 To 420 Submitted 174 @ \& Submitted 135 To 774
years having Valid UDIN Number.
7 |Registered  Partnership Deed,
Memorandum  of  Articles  of
Association, if the tenderer is a S . 52-57, 62-100
patnership ~ Firm , Joint Stock Submitted 8-35 Submitted 617-639 Submitted 421 To 545 Submitted 86-162 Submitted &
Company and Power of Attorney and 101-132
Firm Registration Certificate if any.

ombine1




Sr.
No.

Particulars

Name of Countractor

Page No.

Rithwik Projects
Private Limited

Page No.

MEIL

Page No.

SMS LIMITED

Page No.

SRRCIPL-RMN
(V) (80:20)

9

Page No.

PES-BEKENM
(JV) (80:20)

11

12

=
J

5

7

2
Power of Attorney. (if applicable)

Submitted

Submitted

14-19

Submitted

o
U
[3S]

547 To

Submitted

4-17

Submitted

58-39, 60-61
& 101-103

Details of list of works in hand and
works tendered for and to be awarded.
(Information to be given in Proforma
of Statement No. )

Submitted

530-534

Submitted

661-685

Submitted

557 To 714

Submitted

908-1093

Submitted

820-824 &
849-854

Details of list of works showing works
tendered for and to be awarded/ on the
last date of submission of the tender.
Signed by the contractor also
Contractor is liable to give the
information regarding any other work
allotted to him (i.e. if the work order is
issued to him) during the ongoing
process of this work tender otherwise
he will not get any other work from
water resources department for the
next five years. (Statement No.l, Part
1)

Submitted

Submitted

687-690

Submitted

716-717

Submitied

1096-1097

Submitted

List of modern machinery and plants
immediately available with the

tenderer for use on this work and list
of machinery proposed to be utilized
on this work but not immediately
available and manner in which it is
proposed to be procured ( in Statement

Submitted

Submitted

2258-239%4

Submitted

718 To 942

Submitted

[100-1260

Submitted

935-1330

Details of work of similar nature and
required magnitude carried out by the
tenderer  during any  period
(Information to be given in statement
No. 111.)

Submitted

748-752

Submitted

2397-2403

Submitted

944 To 951

Submitted

1261-1265

Submitted

782-786 &
1331-1332

Details of Technical Personnel on the
rolls of the tenderer. (Information to be
given in Proforma of Statement No. IV)

Submitted

753-786

Submitted

2405-2434

Submitted.

953 To 981

Submitted.

1266-1302

Submitted.

Details of work done during last Five
years with the value of work

unfinished.

(Information to be given in Statement

Submitted

787-191

Submitted

2436 & 661-
633

Submitted.

982 To 1035

Submitted.
But shown as "Nil"

1303-1304

Submitted.
But Certificate in
support not
attached

1378-1387

No. V).

Details of Quantities of works
executed in any year during last Five
years. (Information to be given in
Statement No. VI).

Submitted

792-808

Submitted

2438-2465

Submitted.

1036 To 1088

Submitted.

1305-1325

Submitted.

1388-1389

Combine2
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St. ’ ; (e Name of Contractor : (= ;
s particulars Rithwik Projects Page No. MEIL Page No. SMS LIMITED Page No. | SRRCIPL-RMN | Page No. | PES-BEKEM Page No.
Private Limited (JV) (80:20) (JV) (80:20)
1 2 3 4 5 6 7 8 9 10 11 12
16 |Details of work done during last Five Submitted.
years (abstract of Statement No. V). : : ’ ; L Submitted. But Certificate in
(Information to be given in Statement Submitted 809 Submitted 2467 Submitted. 1090 To 1093 But shown as "Nil" 1326-1327 sipport not 1390-1391
No. VII). attached
17 |Details of litigation history in which
bidder is involved. (Information o be | gypmitted 810 Submitted 2469-2472 Submitted 1095 Submitted | 1328-1329 i 3
given in Statement No. VIII). ubim > ubmitte -132 Submitted. 1392-1393
18 |Self Declaration/ undertaking for :
deployment  for  machinery . f y j .Sl!bm‘m"d
(Information 10 be given R Submitted 331l Submitted 2474 Submitted 1097 10 1099 | individually but | 1330-1331 Submitted. 1394-1395
0. Not as J.V.
19 |Article of Agreement (For hire of
machinery if applicable.) (Information : ‘ o \ ¥ Pia AP
to be given in Form No. I1) Submitted 732-747 Submitted 2395 Submitted 1.101:To 1206 N.A - NA. .
20 |Affidavit of bidder in respect of
genuineness of documents (On Submitted
Rs.500/- Stamp paper). (Information to Submitted 811 Submitted 2476 Submitted 1208 To 1209 | individually but | 1334-1335 Submitted. 1396
be given in Form No. I1I). Not as J.V.
21 |Declaration of the bidder (Information !
to be given in Form No. V). Submitted 812 Submitted 2478 Submitted 1211 Submitted 1336 Submitted. 1397
22 |An ul'ldertaking in “Form V'’ shall be Submitted
submitted on Rs.100/- stamp Paper Submitted 813 Submitted 2480-2481 Submitted 1213 To 1214 | individually but | 1341-1342 Submitted. 1398-1400
Not as J.V.
53 |Contractor shall submit Certificate of
Geo-Tagging "U IRTE-3"  alonwith
Geo tageed Photos of Three site Submitted 836-841 Submitted 2488-2490 Submitted 1216 To 1224 Submitted 1345-1353 Submitted 1405-1411
Jocations in Envolop No. 1
24 |The contractor shall submit the
information regarding Nos. of ongoing : a4 Q2% . : A
= = S Submitted 834-835 Submitted 2483-2484 Submitted 1226 To 12 ) 354-13 i &
works under VIDC. (Form-V) : Sy ubmitte 01230 Submitted 1354-1356 Submitted 1401-1404
25 |Common set of Deviation (CSD)
published by department. : Submitted 844-858 Submitted 2511-2526 Submitted 1232 To 1246 Submitted 1370-1385 Submitted BO;SE]C;;OC'
76 |Certificate of - bidder, given in the } s
tender form Submitted 843 Not Submitted Submitted 1248 individually but | 1357-1338 Not Submitted
Not as J.V.
27 |Declaration of the contractor
(Appendix-F). Submitted 842 Submitted 2486 Submitted * 1250 Submitted 1359 Submitted 1412

Combined



oL, Name of Contractor
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No. :
i Rithwik Projects Page No. MEIL Page No. SMS LIMITED Page No.

Private Limited |

Particulars

PES-BEKEM Page No.

(JV) (80:20)

SRRCIPL-RMN | Page No.

(JV) (80:20)

W
(=2}
~
==

| 2 3 4

11 12

28 |EPF Registration and Documentary
Proof of return submited upto last
Financial year.

Submitted 814-831 Submitted 2492-2497 Submitted

Submitted 1362-1369 Submitted 1415-1422

29 |Self evaluation Excel Sheet should be
filled up by bidder. Submitted 3 Submitted 4-13 Submitted 1262 To 1275

819 & 1413-

Submitted 1414

Not Submitted

30 |All pages of the Tender Documents (B-
1) & other documents must be
digitally signed by the Bidder.
Othenwise it will not be considered for
further activities. The contractor shall
certify online that he accepts the
tender and all the terms and conditions
of the tender.

The respective required
original copies of all scanned
documents Submitted online with e-
tender, shall be kept ready at the time

Submitted 859-860 Digital Signature on all pages not seen Submitted 1277 To 1280

Digital Signature on all pages
not seen

Submitted

Recommendation of Exccutive
Engineer

Quali b/ (qwa?/ @ow@'

Quals

Recommendation of Superintending
Engineer

Ak ALy Rty

&MM\)

Decision of Chicf Enginecer (Qw»i{a/

Chotty Orstty

Gl Ty

Remarks, if any

(S. ; ;cmbhare)

Sub Divisinal Engineer
Lower Penganga Project Sub-Division
No. 1, Arni

(DebashigiGhosh)
Divisional Acgéunt Officer Gr-1
Lower Penganga Project Division

/Yavatmal
Y4

(S. V. Chaudhari)
Superintending Engineer,
Yavatmal Trrigation Project Circle,
Yavatmal

Lower Penganga Project Division

Yavatmal
& UL B e
(J. D. Tale)
Chief Engineer,
Water Resources Department,
Amravati.

Combine4



Name of Circle :-

Name of Division :-

Name of work :-

CHECK LIST =1 1 86

Yavatmal Irrigation Project Circle, Yavatmal

Lower Penganga Project division, Yavatmal

Construction of Earthen Dam With Central Concrete Spillway, Stilling Basin, Non Over Flow Section, Piers, Guide Wall, Key wall, Pre-cast Prestressed Deck
Bridge, Irrigation Outlet, D/S Bridge, Fabrication and Errection of Radial Gates of size 18.30m x 16.50m and allided works for Lower Penganga Interstate Project.

E-Tender Notice No. 01/2023-24 Amount put to Tender. :- Rs. 986,97,95,158/-
Tender ID No. 2023 CEWRA_896405_1 Tender Period Dt. 21/04/2023 to 12/05/2023
MINIMUM _ELIGIBILITY CRITERIA STATEMENT
Sr. Particular Criteria Rithwik Projects Private MEIL SMS LIMITED SRRCIPL-RMN (JV) (80:20) | PES-BEKEM (JV) (80:20)
No. Limited
1 2 3 4 5 6 7 8
A |Bid Capacity (In Lakhs)
98698.00 1749891.00 16137548.00 775173.00 705957.00 566462.00
B |Annual Turnover ( In Lakhs)
74023.00 166026.91 2573293.28 118882.96 95902.44 99005.52
C |Similar Work ( In Lakhs )
29609.00 93795.90 42308.52 31192.27 33986.84 56928.38
D |Year Wise Qty.
Excavation (Cum)
402635.00 9400377.00 15570304.92 1400845.53 1311717.94 1255620.60
Earthwork (Embankment) (Cum)
524844.00 612526.00 2529607.92 657600.74 2830927.40 900861.20
Concrete of all grades (Cum)
174485.00 205879.87 310668.35 186776.03 21473515 308223.00
Fabrication & Erection of Radial /
Vertical Gate and allied works (MT) TR wHvom 1909.68 2360.75 1381.39 1731.00
E |Equipment Capacity
1 |Excavator / Pocklain
6 Nos 6 6 16 9 6
2 |Excavator With Breaker Arrangement
2 Nos 2 3 2 2 2
3 |D
e 2 Nos 2 2 3 2 2
4 |Stone Crusher (60 Cum/Hr)
2 Nos 2 2 3 3 2
5 |Vibrat Roll
ibratory Roller 2 Nos ’ 5 5 F 5
6 |Trailor Truck i i
railor Truc 2 Nos 3 2 Self Declarat}on for Hired 2 2
Machineries
7 |Ti /D
padieei kit 30 Nos 30 30 64 40 30
Combine (2)(1




Sr. Particular Criteria Rithwik Projects Private MEIL SMS LIMITED SRRCIPL-RMN (JV) (80:20)
No. Limited
1 2 3 4 5 6 s 8 r
8 |Diamond /Percussion Drilling Machine - Self Declaration for Hired Self Declaration for Hired Self Declaration for Hired Self Declaration for Hired 5 BT
" Machineries Machineries Machineries Machineries \
9 |Automatic Batching Plant (30 Cum/H
utomatic Batching {: u r) 3 No 3 3 12 3 3
YT
10 | Transit Mixer (6 Cum) 13 No 13 13 15 16 10
11 |Diesel G t .
1 [Diesel Generator 45 KVA & above. 10 No. 10 10 10 10 10
12 (Water P HP
ater Pump 50 7 No. 7 7 7 3 )
13 |Water Tank ity 10,000 lit.
ater Tanker Capacity i 10 No. 5 10 10 12 10
14 |Needle Vibrator 40 mm /60 mm dia./
100mm dia. 20 No 20 20 18 20 20
15 |Plate Vibrator
5 No 2 5 2 ) 5
16 |Steel centering plate
5000 Sqm. 5000 Sqm. 27000 5000 Sqm. 5000 5000
17 |Pre Stressing Machine for PSC Girder y Self Declaration for Hired 2 Self Declaration for Hired 2
2No Machineries Machineries
18 |Tower crane
2 No 2 2 2 2 1
19 [Concrete Pump
4No 4 4 7 4 3
20 |Concrete Boom Placer
2 No 2 2 2 3 2
21 |Water Intake Test Machine & grouting Self Declaration for Hired 2 2
unit. 2No 2 Machineries
22 |Density Test Appratus, All Sieve for Fine
and Coarse Aggreg‘ate, Cube ‘Mou]d For 3 Set 3 Set 3 Set 3 Set 3
Concrete, Automatic CTM, Silt Jar, Self Declaration for Hired
Slump Cone Appratus etc. Machineries
23 |Plate Bending Machine : | Self Declaration for Hired i
Machineries Self Declaration for Hired
24 |Plano Miller Machineries
1 1 2 1
25 (Hydra Crane 12MT & Above
2 2 2 8 5 2
26 |Crane 80MT & Above
2 0 20 2 2

Combine (2)

2



it
)

1
i Ol

Engineer

Sy

L3 é
Sr. Particular Criteria ¢ Rithwik Projects Private MEIL SMS LIMITED SRRCIPL-RMN (JV) (80:20) | PES-BEKEM (1\1%78
No. Limited
1 2 3 4 5 6 7 8
27 |Welding Machine (400 Amp) : i
20 20 2 20 Self Declarat?on for Hired 20
Machineries
28 |Sand Blasting Self Declaration for Hired
2 2 2 R 2
Machineries
29 |Inspection Vehicle
3 2 6 3 6 2
Remarks
Recommendation of Executive Engineer Qua’u ’fy/ GQ LLa/( ! 6 : Q uﬂ,(" %;?/ Q LL&(JJ‘@/ qu d,ll' %ﬂ/
v v
Recommendation of Superintending Pk

hadyy

Decision of Chief Engineer

et

Remarks, if any

v

Ouelty




Annexure A-4 1 89

No. J-12011/28/2012-1A.1
Government of India
Ministry of Environment, Forest & Climate Change
[IA.l - Division]
Indira Paryavaran Bhavan
3" Floor, Vayu Wing
Jor Bagh Road, New Delhi-3

Dated: 28" May, 2015

To

The Commissioner

P & D of Godavari Basin

| & CAD (PW) Department
Government of Telangana

Basement Floor, Jalasoudha Building
Errummanzil

Hyderabad — 500 082.

Sub: Lower Penganga Irrigation (Interstate) Project in Maharashtra and Adilabad
District of Telangana by M/s. Irrigation & CAD Department, Government of
Telangana - For Environmental Clearance - regarding.

This has reference to your letter No. Comm/GB/DCE/OT1/AE2/LPP/Vol VIl dated
4.2.2015 and 27.2.2015 on the above mentioned subject.

2. The above referred proposal was considered by the Expert Appraisal (EAC)
Committee for River Valley & Hydroelectric Power Projects (RVP & HEP) at its meeting
held on 26-27" February, 2015. The comments and observations of EAC of this project
may be seen in the minutes of the meeting available on the web-site of this Ministry.

3. This project is an interstate irrigation project between Maharashtra and Andhra
Pradesh. The net annual flows at Lower Penganga dam are assessed as 42.67 TMC
and to be shared in the ratio of 88:12 between Maharashtra and Andhra Pradesh
(l.e. Maharashtra-37.55 TMC & Andhra Pradesh-5.12 TMC). This will create an
irrigation potential of gross command area (GCA) of 29,757 ha and culturable command
area (CCA) of 19,233 ha in Adilabad District of Andhra Pradesh. The environmental
clearance (EC) for Lower Penganga project was accorded on 17.5.2007 for
Maharashtra portion. The project proponent (Andhra Pradesh) could not provide
information on environmental issues pertaining to Andhra Pradesh at that time.

The project proponent (Andhra Pradesh) made a separate proposal for Lower
Penganga for Andhra Pradesh portion. The scoping/TOR clearance for this project was
accorded on 28.2.2013 when the Andhra Pradesh was not bifurcated. Now the state is
bifurcated into Telangana State and Andhra Pradesh State and the project falls in the
bifurcated Telangana State.

The net annual flows at Lower Penganga dam are assessed as 42.67 TMC and
to be shared in the ratio of 88:12 between Maharashtra and Telangana. This implies
that share of Maharashtra is 37.55 TMC & that of Telangana is 5.12 TMC. The
Telangana State’s share of water is proposed to be utilized for irrigation & drinking
water purpose in the backward Tribal area of Adilabad District.

B
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It is noted that the project envisages construction of an earthen dam across
Penganga River on both flanks of concrete dam and canal on left flank. The Telangana
canal takes off at CH.11.91 km of left bank canal (LBC) to draw water. The take-off
pointis at RD 11.91 km from the dam and subsequent canal length of 1.925 km will take
water into Telangana border to provide irrigation facility to 19,233 ha of land in Adilabad
District. The total land requirement for project is 509.261 ha out of which 8.78 ha is
forest land, and 500.48 ha is private land. No submergence is involved. About 3 villages
consisting of 4200 families are likely to be affected due to this project. The Tippeswar
Wildlife Sanctuary is 2 km away from the link canal. The total cost of the project is about
Rs.1111 Crores.

4. Public hearing for the project was conducted on 14.11.2014 at village Jimma,
Jainath Mandal in the District Adilabad of Telangana.

5. The Expert Appraisal Committee, after due consideration of the relevant
documents submitted by the project proponent and clarification furnished in response to
its observations, have recommended grant of Environmental Clearance to the project.
Accordingly, the Ministry of Environment, Forest & Climate Change hereby accords
necessary environmental clearance to the above project as per the provisions of
Environment Impact assessment Notification, 2006 and its subsequent amendment in
2009, subject to compliance of following conditions:

Part A: Specific Conditions

(i) The project proponent has to prepare the R&R benefits & plan for PAFs as per the
“Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation
and Resettlement Act, 2013"which has come into effect since January, 2014.

(i) For the land losing households will be as per the National Rehabilitation and
Resettlement Policy, 2007 or as per the State Rehabilitation and Resettlement
Policy, whichever is more beneficial to project affected persons (PAFs). Adequate
publicity of the compensation package of NRRP 2007 shall be given in the affected
villages. All R&R issues shall be completed before commissioning of the project.

(i) The implementation of R&R shall be closely monitored and is to be ensured that all
project affected families (PAFs) get adequate & timely compensation before
commissioning of the project.

(iv) A Monitoring Committee for R&R shall be constituted which must include
representatives of project affected persons including from SC/ST community and at
least a woman beneficiary.

(v) All the commitment made during the public hearing shall be fulfilled completely by
the State Government in letter and spirit.

(vi) The equipment likely to generate high noise levels during the construction period or
otherwise shall meet the ambient noise level standards as notified under the Noise
Pollution (Regulation and Control) Rules, 2000, as amended in 2010 under the
Environment Protection Act (EPA), 1986.

(vii) Conjunctive use of surface water shall be planned to check water logging as well as
to increase productivity.

@



(viii) Water User Association/s (WUAs)/Co-operative shall be formed and involvement of

(ix)

(xiv)

(xv)

the whole community for disciplined use of available waters shall be ensured.

The On Farm Development (OFD) works shall be completed and WUAs (Water User
Associations) shall be made functional before commencement of irrigation.

The proposed Compensatory Afforestation in 8.85 ha of area should be taken-up
with State Forest Department. Biodiversity Conservation & Management Plan should
be implemented with State Forest Department. Allocated grant of Rs.3.09 Crores for
this purpose shall be fully utilized and not to be diverted for any other purpose.

The proposed Conservation of Arli Reserve Forests & Tippeswar Wildlife Sanctuary
should be implemented with State Forest Department. Allocated grant of Rs.15 lakhs
for this purpose shall be fully utilized and not to be diverted for any other purpose.

The Tippeshwar Wildlife Sanctuary is 2 Km away from the intake canal and hence
“No objection certificate” should be obtained from the PCCF, Government of
Maharashtra along with clearance from the Standing Committee of NBWL.

The proposed avenue plantation around various project appurtenances & along the
road sides in consultation with State Forest Department shall be strictly adhered to.
Allocated grant of Rs.88.25 lakhs shall be fully utilized and not to be diverted for any
other purpose.

Occurrence of stagnant pools/slow moving water channels during construction and
operation of the project providing breeding source for vector mosquitoes and other
parasites. The river should be properly channelized so that no smell pools and
puddles are allowed to be formed. Even after taking precaution, due to unforeseen
situations, breeding of mosquito and resultant malaria borne diseases can increase.
If such a situation arises, it will be responsibility of the project authorities to take all
steps i.e. residual insecticidal spray in all the project area and surrounding 3 km.

Area keeping the flight range of mosquitoes in consideration.

Any other clearance from any other organization/department if required should be
obtained.

Part-B: General Conditions

(i)

(ii)

(iii)

Adequate arrangements for providing free fuel like kerosene/wood/LPG shall be
made at the project cost for the labour engaged in the construction work so that
indiscriminate felling of trees is prevented.

Medical facilities as well as recreational facilities shall also be provided to the
labourers.

The labourers to be engaged for construction works shall be thoroughly examined
by health personnel and adequately treated before issuing them work permit.

Water sprinkling arrangements shall be made to suppress the fugitive emissions.

Potable drinking water and proper sanitary facilities shall be provided for the labour
force. '

Restoration of construction area including dumping sites of excavated materials
shall be ensured by leveling, filing up of borrow pits, landscaping etc. The area
should be properly treated with suitable plantation.

3
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(vii) Environmental parameters shall be monitored and six monthly monitoring reports
shall be submitted to the concerned Regional Office of the Ministry and to Ministry of
Environment, Forest & Climate Change, New Delhi for their review.

6. The Project Proponent shall provide full cooperation and all required documents/ data
to the Officials from concerned Regional Office of the Ministry who would be monitoring the
implementation of environmental safeguards.

7. The responsibility of implementation of environmental safeguards rests fully with the
| & CAD Department, Government of Telangana.

8. The livelihood plan to be prepared, if found necessary in consultation with concerned
state government departments. The Government of Telangana should submit compliance
on this component & also while submitting six monthly compliance report.

9. Besides the above stated conditions, the Project Proponent shall also implement all
other environmental safeguards, as proposed in the EIA/EMP report and other reports from
time to time. The Government of Telangana may also like to monitor implementation of EMP
at regular intervals.

10.  The Environmental Management Plan (EMP) shall be strictly adhered to and a sum of
Rs. 15 Crores, the budgetary provisions for implementation of EMP shall be fully utilized
and not to be diverted for any other purpose. In case of revision of the project cost due to
price level change, the cost of EMP shall also be updated proportionately.

11. In case of change in the scope of the project, the same shall be intimated to the
Ministry and fresh approval, if required, shall be taken from the Ministry.

12 The Ministry reserves the right to add additional safeguard measures subsequently, if
found necessary and to take action including revoking of the clearance under the provisions
of the Environment (Protection) Act, 1986, to ensure effective implementation of the
suggested safeguard measures in a time-bound and satisfactory manner.

13. This clearance letter is valid for a period of 10 years from the date of issue of this
letter for commissioning of the project.

14. A copy of the clearance letter shall be marked to concerned Panchayat/Zilla
Parishad/Municipal Corporation, Urban local body and local NGO, if any, from whom any
suggestion/representations were received while processing the proposal. The clearance
letter shall also be put on website by the project proponent.

15.  State Pollution Control Board / Committee shall display a copy of the clearance letter
at the Regional Office, District Industries Centre and Collector's/Tehsildar's Office for 30
days.

16. The project proponent should advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in vernacular language of
the locality concerned informing that the project has been accorded environmental
clearance and copies of clearance letters are available with the State Pollution Control
Board / Committee and may also be seen at Website of the Ministry of Environment, Forest
& Climate Change at http://www.moef.nic.in.

|
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17. After 5 years of the commissioning of the Project, a study shall be undertaken
regarding impact of the project on the environment and downstream ecology. The study
shall be undertaken by an independent agency, decided in consultation with the Ministry.

18. The project proponent shall also submit six monthly reports on the status of
compliance of stipulated EC conditions including the results of monitored data (both in hard
copies as well as by email) including the respective Regional Office of MOEF and Zonal
Office of CPCB and SPCB.

19. Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days from the date of issue, as prescribed under
Section-10 of the National Green Tribunal Act, 2010.

Yours faithfully,

%/Vylgk -5{ 2015
(S. K. Srivastava)
Scientist-E

Copy to:

1. The Secretary, Ministry of Water Resources, Shram Shakti, Bhawan, Rafi Marg,
New Delhi-1.
2. The Principal Secretary (I & CAD), Government of Telangana, Telangana Secretariat,
Hyderabad
3. The Secretary, Department of Environment, Government of Telangana, Telangana
Secretariat, Hyderabad
. The Engineer-in-Chief, (I& CAD), Government of Telangana, Errummanzil, Hyderabad.
. The Chief Engineer, Project Appraisal Directorate, Central Water Commission, Sewa
Bhawan, R.K. Puram, New Delhi-110066.
6. The CCF, Regional Office (SE Zone), Ministry of Environment, Forest & Climate Change,
Cathdral Garden Road, Nugambakam, Chennai — 600 034.
7. Member Secretary, Telangana State Pollution Control Board, Paryavaran Bhawan,
Industrial Estate, Hyderabad.
8. El- Division, Ministry of Environment, Forest & Climate Change, New Delhi-110003.
9. NIC Cell — with a request to upload on MoEF website

oA

10. PSto JS (BS) ._
11. Guard file/Notice Board. %\A& BT
4&5\ 20
(S. K. Srivastava)
Scientist-E
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Annexure A-5 1 95

Form-2
APPLICATION FOR PRIOR ENVIRONMENTAL CLEARANCE
S- Item Details
No.
Whether it is a violation case and application is being
submitted under Notification No. S.0.804(E) dated No
14.03.2017 ?
Details of Project: I
. Channaka-Korata (Rudha) barrage on Penganga River - Interstate Irrigation Project,
1. (3)Name of the project(s) Adilabad district of Telangana
(b)Name of the Company / Organisation IIRRIGATION DEPTT I
. O/o The Chief Engineer, Projects, opp. Collectorate Complex,
(c)Registered Address Adilabad,,Adilabad, Telangana-504001
(d)Legal Status of the Company IState Government I
(e)Joint Venture INo I
Address for the correspondence: |
(a)Name of the Applicant IKaiIaswar Bhagwanth Rao |
(b)Designation (Owner/ Partner/ CEO) IChief Engineer |
(c)Address I NIL |
(d)Pin code | 504001 |
2. (e)E-mail |ceprojectsadilabad@gmail.com |
(F)STD Code. | 8732(f)Telephone No. [ 220300|
(g)Fax No. I |
(h)Copy of documents in support of the
competence/authority of the person making this . .
N o Annexure-Uploaded Copy of documents in sup hetence/authority
application to make application on behalf of the User Annexure-Uploaded Copy of documents in support of the competence/authority
Agency .
Category of the Project/Activity as per Schedule of EIA Notification,2006: I
(a.I)Project/Activity 1(c) River Valley projects
Minor Activity 1(c) River Valley projects
3 (b)Category IA I
" | (c)Proposal Number |1A/TG/RIV/55126/2016 |
(d)Master Proposal Number(Single Window) SW/100223/2019
(e)EAC concerned (for category A Projects only) River Valley and Hydroelectric Projects
(f)Project Type Fresh EC
Location of the Project: I
(a)Plot/Survey/Khasra No. |14 villages in Tamsi, Adilabad and Jainad mandals I
(b)Pincode 504312
(c)Bounded Latitudes (North)
From I I
Degree | 19.816503 |
Minutes I I
Second
From
Degree |19.819766 |
Minutes I I
Second I I
(d)Bounded Longitudes (East)
From
4| Degree |78.518382 |
Minutes I I
Second
From
Degree 78.518766
Minutes I I
Second I I
(e)Survey of India Topo Sheet No. 561/9, 561/5, 561/6 and 561/10
(f)Uploaded Topo Sheet File Copy_of Topo Sheet File
(g)Maximum Elevation Above Means Sea Level(AMSL) |203 |
(h)Uploaded (kml) File |@QV of Kml File ’ |
(i)Distance of Nearest HFL from the project boundary within 00
the study area
(j)Seismic Zone |2 I
5 (a)Number of States in which Project will be Executed 2
’ (c)Main State of the project Telangana
Details of State(s) of the project
NS‘; State Name District Name Tehsil Name Village Name
(1.) | Telangana Adilabad Tamsi
(2.) | Telangana Adilabad Tamsi Korata
(3.) | Telangana Adilabad Adilabad
(4.) | Telangana Adilabad Jainad
(5.) | Maharashtra Yavatmal Kelapur Chanakha
Details of Terms of Reference (ToR): I
(a)MoOEF&CC / SEIAA File Number |F. No. J-12011/17/2016-IA-1 (R) |
6. (b)Date of Apply of TOR 06 Jun 2016 I
(c)Date of Issue of TOR / Standard ToR 05 Sep 2016 |
(d)Previous TOR Letter | Cony_of Previous TOR letter |



https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=b0UmSHb29bMmuLz1Ro+H3bpYSDXuu4sHW3ieQ1XF8/rNg7kv5cL1NSlpWcL9YQBXBANsUFaZbYO2kRbvLhXIDA==&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXmG8GlihX6H9UP1HygCn3p/41fTQPSrCxchmj8kKGKfA==
https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=diQUnyO8Uu4Lim1wHibnq95fao/2sjPiXrH3s/Az4rEpEasci8X6GF8SDlWQYqHy3h9+rNbRfgw1IRxZIanhpVbcpzUwri61QhYutgpdM0Y=&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXNvGkdT0PfxJ9apij6yL62ENmUY5KDC08HB1haqKJXKAK5VWGpc3hZkilpwgu/l6g=
https://environmentclearance.nic.in/auth/Testmap1.aspx?type=sf&fname=25032019ROJ6Q8R8LPP_barrage-2.kml
https://environmentclearance.nic.in/download.aspx?files=writereaddata/Form-2/GPS/25032019ROJ6Q8R8LPP_barrage-2.kml
https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=64ZrWhDeNBPeSWsiIuDO/fn5Nr3+TscokPFUL5U/SHuZavDIKMMF2/M0cIDi6KvMizwwYJ0LRGCJNjAIDDlD9w==&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzUI4D0y0DyH4SbeEYqwvEmbw63j4fms9Murl/YnHqFqoQ==

Details of Public Consultation:

13
|

(a)Whether the Project Exempted from Public Hearing? INo
7. (b)Whether details of Public Hearing available? IYes
(c)Whether Public hearing was presided over by an officer of Yes
the rank of Additional District Magistrate or above
7.1. Details of Public Hearing
Designation Other
S Details of Public No. of Issues gof Designation
Nc; Details of Advertisement Hearin Venue Location Details People Raised Presidin of
) 9 Attended offi 9 Presiding
icer Officer
- The
exisiting
large Nalla
which flows
Copy of through
. Copy_of g
i B
Hearin : ogra
Date of . g State : Maharashtra Vidarbha
ate o ;
istri forest and Assistant
Advertisement 07 Sep 2018 . 120ct |Lokshradeya | DIStiCt v qrmal -
i Date : 2018 Abasaheb . meets to District
asane the River. Collector and
(1.) . Deshmukh, Tehsil 500 . Others
Distance Due to this Sub-
Copy of Copy of Parwekar : Kelapur : L
advertisement =2RY-OL of Public Vidyalaya : Na_illa during D|V|§|onal
. Advertisement Hearing ) rainy Magistrate
Village
Venue 3.50 . Channaka season
from the ' heavy
Proposed floods
Project : occurs and
near about
200 to 250
ha area of
th
- Opined
that due to
project
Copy of works
Py Copy_of complete
Public Publi
Hearing £UDlic roa?ds to
. Hearing Adilabad
Date of . are lost and
State :  Telangana )
Advertisement 22 Apr 2018 Date : 24 May 9 thus proper Joint
. ' 2018 Open District : Adilabad approach Collector &
(2.) . Premises of 300 roads may Others Additional
Copy of Distance Z.PH.S Tehsil :  Tamsi be District
advertisement %Qy%f t of Public constructed Magistrate
vertisemen ; i . i i :
. Hearing Village :  Pippalkoti Expressed
Venue 9.30 that people
from the are sceptic
Proposed about the
Project : markings
made
around the
villages.
8. Details of Project Configuration/Product:
8.1. Project Configuration
NS(; Plant/Equipment/Facility Configuration Remarks
(1.) | Barrage construction Command area is 6677 Ha None
8.2. Product
Other Mode of
S. Product/Activity . . B Mode of Transport / Transport /
No. (Capacity/Area) Quantity Unit Other Unit Transmission of Product Transmission of
Product
(1.) | Water 25000 Others KL Road
Granular .
(2.) Material/Moorum 2500 Others Cubic meter Road
(3.) | Stone 21500 Others Cubic meter Road
(4.) | Structural Steel 5437 Others mt Road
(5.) | Aggregate 130600 Others Cubic meter Road
(6.) | Coarse sand 64800 Others Cubic meter Road
(7.) | Cement 31100 Others Cubic meter Road
(8.) | Paints 3800 Others KL Road
(9.) | Bitumen 3.07 Others mt Road
In case of Expansion / Modernisation / One Time Capacity Expansion (only for Coal Mining)_/ Expansion under Clause 7(ii) /
9 Modernisation under Clause 7(jii)_/ Change of Product Mix under Clause 7(ii):
Details Not Applicable I
Details of Consent to Operate I
(i)Whether Consent to operate obtained ? INA I
(ii)Copies of all Consent to operate obtained since inception INA I
o | (ipate of Issue In/A |
= | (iv)Vvalid Upto In/A |
(v)File No. INA |
(vi)Application No. INA I
(vii)Copy of Consent to operate valid as on date INA I
10.

Project Cost:



https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=ZUPR1rf63tDTqQJXRepq4UnVhRhIfqK2pPy9a9/cSontn+KdYcsER2kWRqzDSoGYCF2vPEgoQELqT2cQM9dLVA==&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzU58BnhvJgYCZmnh7L8vuUpAjRlPQFm4dqIX0YXm9oQdIXvs4CpAbUBzBFrV7e1RFE=
https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=ZUPR1rf63tDTqQJXRepq4cK+gYIKLRBTzlLBwSeb0fmr8rJcyXswgJmwuAqIYEWV6fJl+qW4JF6aITRq+vc/rW6FMvFnLiDRCwaPFtM2sDg=&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzU58BnhvJgYCZmnh7L8vuUpAjRlPQFm4dqIX0YXm9oQdIXvs4CpAbUBzBFrV7e1RFE=
https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=diQUnyO8Uu4Lim1wHibnqzfsOA/2Yzkg+6nIPiHqXmXU7QYZOe67KsX+bmn7Yo6VfrPE5i1xlbpfJwW01J5dyA==&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzU58BnhvJgYCZmnh7L8vuUpAjRlPQFm4dqIX0YXm9oQdIXvs4CpAbUBzBFrV7e1RFE=
https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=diQUnyO8Uu4Lim1wHibnq27H6aax8anAQrKyMiB4ZoI2hYVI/Irm4ht2IEYyi01VktxL6TmoZ4oq02VwZfPHg7VBlPi+5npewJp+ko8mZdc=&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzU58BnhvJgYCZmnh7L8vuUpAjRlPQFm4dqIX0YXm9oQdIXvs4CpAbUBzBFrV7e1RFE=

1

(a)Total Cost of the Project at current price level (in Crores) |399.16
(b) Funds Allocated for Environment Management (Capital)
B 21.15
(in Crores)
(c) Funds Allocated Towards CER (Corporate Environment 6
Responsibility) (in Crores)
(d) Funds Allocated for Environment Management Plan (EMP) 7.05
(Recurring per Annum) (in Crores) '
Whether project attracts the General Condition Ye
specified in the Schedule of EIA Notification ? es
11. a)Protected areas notified under the wildlife (Protection) Act,
Yes
1972
d)Inter-State boundaries and international boundaries IYes
12 Whether project attract the Specific Condition No
' specified in the Schedule of EIA Notification ?
Raw Material / Fuel Requirement: |
13 (a)Proposed quantity of raw material/fuel |280000.07 I
’ (b)Existing quantity of raw material/fuel N/A |
(c)Total quantity of raw material/fuel 280000.07 |
13.1. Raw Material / Fuel Profile
Distance of
Source
from
Source (incase Pro;(:;::': Site
of Import: Kilometres)
please specify (In case of
S. | Raw Material / Quantit Unit Other ;‘;‘:‘:‘;r:fat?‘: Mode of M(;tdhee;f import, Type of TOtI;e;f u&:oadoefd
No. Fuel Y Unit Transport distance Linkage yp -opy
port from Transport from the Linkage Linkage
which Raw f
Material / Fuel port from
is received ) which the
is receiv raw
material /
fuel is
received)
1.) | Structural Steel | 5437 Oth t Adilabad Road 19 Open Copy_of
(1.) ructural Stee ers m ilaba oa Market Linkage
Granular Cubic Mathadi vagu Open Copy_of
(2) Material/Moorum 2500 Others meter Project Road 18 Market Linkage
Cubic Open Copy_of
(3.) | Aggregate 130600 Others meter Ichoda Road 56 Market Linkage
Cubic . Open Copy_of
(4.) | Stone 21500 Others meter Local Mandi Road 5 Market Linkage
Cubic Open Copy_of
(5.) | Coarse sand 64800 Others meter Pedda Vagu Road 159 Market Linkage
6.) | Bit 3.07 Oth t Vishakapath Road 767 Open Copy_of
(6.) itumen . ers m ishakapathnam | Roa Market Linkage
(7.) | Water 25000 Others KL Penganga River | Road 0 Others River %%\ggl;
8.) | Paint 3800 Oth KL Hyderabad Road 310 Open Copy_of
(8.) aints ers yderaba oa Market Linkage
Cubic Open Copy_of
(9.) | Cement 31100 Others meter Chandrapura Road 105 Market Linkage
Baseline Data I
14. | (a)Period of Base Line Data Collection IFROM 01 Oct 2016 To 30 Jun 2017 I
(b)Season IPost—Monsoon I
14.1. No. of ambient Air Quality (AAQ) monitoring locations : 6
S. I - . Maximum Minimum 98 Percentile Prescribed
No. Criteria Pollutants Other Criteria Pollutants Unit Value Value Value Standard
Micro Gram per
(1.) |PM2.5 Meter Cube 25.8 8.0 22.7 60
Micro Gram per
(2.) |s02 Meter Cube 6.7 4.0 5.9 80
3.) |oth co Micro Gram per | , 5 1000 1000 4000
(3 ers Meter Cube
Micro Gram per
(4.) | PM10 Meter Cube 46.8 16.2 42.3 100
Micro Gram per
(5.) | NOx Meter Cube 17.5 8.7 15.5 80
14.2. No. of Ground Water monitoring locations : 7
I Other . - i, Maximum
NS. Pclrlltter::lt Criteria Heavy Metal Unit Other Unit Milmlmum Ml‘;mlnum Del-silr:‘airle Permissible
0- offutants Pollutants alue alue Limit
(1.) |Heavy Metals Total ma/| 0.001 0.001 0.05 0.05
: Y Chromium 9 . ’ : .
(2.) | pH NA 8.0 6.85 6.5 8.5
Total
(3.) Hardness mg/I 460 130 200 600
(4.) | TDS mg/I 994 379 500 2000
(5.) | TSs mg/I 1 1 100 100
(6.) | Chlorides mg/| 165 10 250 1000



https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=diQUnyO8Uu4Lim1wHibnq5ieSGUV2RE9HRcScG6O1wbbLIlKP679mQBb8xDA9ANJ3HK4Dx0Vlchx55KcRoTQ7SCjfpRLsATAW5KslGHSAzz87TFocFK59euo4Jt3zllO&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXNvGkdT0PfxJ9apij6yL62I6BUeakiRSZ1RDw3zRMLfQ==
https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=diQUnyO8Uu4Lim1wHibnqzWO56rHnJeTmBiW4BVwLf7+hppZUYXAfSqSaa8L4i2OgRcmVDazlUqdH/4lzfMzCwzVv1aVyL/mfoQpvIravY5ErWnkxc8dTCAPSml2rx6B&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXNvGkdT0PfxJ9apij6yL62I6BUeakiRSZ1RDw3zRMLfQ==
https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=diQUnyO8Uu4Lim1wHibnq7DLCxganxr8zXVe+oCbmY/ylFOBrvrU24pztDuLUlaPbbPqwfm76peTiP/Ku2SWz2SlYHl3+lD/tXhSQhkwjca5tml/fnaC2ftZRK2UkXB9&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXNvGkdT0PfxJ9apij6yL62I6BUeakiRSZ1RDw3zRMLfQ==
https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=diQUnyO8Uu4Lim1wHibnq78eaDFgdGslDq6Nal4LDI6AVx33DFsE3gueMaJ9Xmt+htQb3ksHMWqzTfCEOCMIXX1QEwE7EOrB9gSOvEcqcQ/MnTHnX7aCbz5DKmYXFlZg&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXNvGkdT0PfxJ9apij6yL62I6BUeakiRSZ1RDw3zRMLfQ==
https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=diQUnyO8Uu4Lim1wHibnq68OjlWvOk4DlK7SyIbNdmPdq6co9YUUHNV06LKsdzerRuQCpJag2zbaZKs/pKaUCGzXShdkZRIhyG1TxfiA50o+SgstmprFYVbh4ETCjPI2&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXNvGkdT0PfxJ9apij6yL62I6BUeakiRSZ1RDw3zRMLfQ==
https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=diQUnyO8Uu4Lim1wHibnq8mMXkH7h9ptR+ZjrPxqFgPrcdmfcT4+X2/VqhzgkTFiNMMO4EL81bBN+qiEKXwLrEJg0unvuhH57XxYng2QgBk+ohGxoQS8SVPOuohZy+Vu&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXNvGkdT0PfxJ9apij6yL62I6BUeakiRSZ1RDw3zRMLfQ==
https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=diQUnyO8Uu4Lim1wHibnq6c+EFPLogsPskr1iUgP0IOj7QtaTlfb2hnT/Kwa1vXfRDcg1A+6Guy4k0OtccZbEqKUBTKyHmV73j922aU9eUKvn4TkncAv1/ju9BUlyIww&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXNvGkdT0PfxJ9apij6yL62I6BUeakiRSZ1RDw3zRMLfQ==
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(7.) | Fluoride mg/I 0.8 0.4 1.0 |1.5 1 I

14.3. No. of Surface Water monitoring locations : 9
s Maxi Mini Classification
) Criteria Pollutants Other Criteria Pollutants Unit Other Unit aximum inimum of inland
No. Value Value
water body
(1.) | Others E-Coli Others cfu/100ml 1540 210 C
(2.) | pH NA 8.65 7.38 C
(3.) |COD mg/I 126 8 C
(4.) | DpO mg/| 7.5 2.3 c
(5.) |BOD mg/I 38 3 C
14.4. No. of Ambient Noise monitoring locations : 10
S. . . o Prescribed
No. Parameter Unit Maximum Value Minimum Value Standard
(1.) | Leq(Day) A-weighted decibels(dB(A)) 64.4 40.6 55
(2.) | Leq(Night) A-weighted decibels(dB(A)) 50.5 32.5 45
14.5. No. of Soil Sample Monitored locations : 15
NS‘; Parameter Unit Other Unit Maximum Value Minimum Value
(1.) | pH 8.12 7.16
(2.) | P(Phosphorus) Kilogram per hectare 72 18
(3.) | N(Nitrogen) Kilogram per hectare 524 102
(4.) | K(Potassium) Kilogram per hectare 239 54
(5.) | Electric Conductivity Millisiemens per Centimetre 0.185 0.072
Details of Ground Water Table: |
(a)Range of Water Table Pre-Monsoon Season (Meters Below
146, | Ground Level (m baD) From 17.20 To 2.86
7" | (b)Range of Water Table Post-Monsoon Season (Meters
Below Ground Level (m bgl)) From 0.48 To 12.08
(c)Whether Ground Water Intersection will be there ? |No |
15. Details of Water Requirement (During Operation)
Required Copy of Other
Quantity | Distance | Permission Other Method of .
I:; Source Sgtt:::e (Kilolitre from from TM::: gft Mode of Water M;t,g:: of Lt;t;er DIastse :f PQer:::!:te d
) r per Day Source | Competent r por Transport | Withdrawal With dra:val ) u uantity
(Kid)) Authority
Not 01 Jan
(1.) | Others NA 00 0 Appliacble modeOthers | NA Others NA NA 5018 0
15.1. | (a)Whether Desalination is proposed No
16. Waste Water Management(During Operation)
Quantity of
Waste Treatment Quantity of Treated Quantity of
S. Type/Source Water Capacity Treatment Mode of Other Mode of Water Used in Discharged
No. yp Generated (Kilolitre Method Disposal Disposal Recycling/Reuse Water (Kilolitre
(Kilolitre per Day) (Kilolitre per Day) per Day)
per Day)
(1.) |NA 00 00 NA Others NA 00 00
(a)Total Waste Water Generation (Kilolitre per Day) |0 |
16.1. | (b)Total Discharged Water (Kilolitre per Day) IO I
(c)Total Reused Water (Kilolitre per Day) IO I
17. Solid Waste Generation/Management
S. Name of Other Quantity . Distance Mode of Other Mode Mode of Other Mode of
N Wast Ttem Item per Unit from Transport | of Transport| Di I Di 1
o. aste el Annum site(KM) anspo of Transpo isposa isposa
Solid Municipal Municipal Solid Waste
(1.) waste Solid 82.125 Tons 15 Road Others dLllJm pards
Waste Py
18.
18.1.  Air Quality Impact Prediction
I Other - .
S. Criteria Criteria Unit Baselme_ Distance GLC Increment_al Total GLC Prescribed
No. Pollutants Concentration Concentration Standard
Pollutants
(1.) | PM10 NA 0 0 0 1 1
(2.) |s02 NA 0 0 0 1 1
(3.) | PM2.5 NA 0 0 0 1 1
(4.) | NOx NA 0 0 0 1 1
18.2. Stack Details
S- Source Fuel Stack Height(m) Stack Pollutants Other Pollutants | Emission (GLS)
No. 9 Diameter(m)
(1.) | DG set Diesel 15 0.25 PM10 30
19. | Power Requirement:




(a)Quantity (Kilo Volt Amps (kVA)) | s00 1 9
(b)Source IDG sets
(c)Uploaded Copy of Agreement |Not Applicable |
(d)Standby Arrangement (Details of DG Sets) |500 KVA I
(e)Stack Height (in m) |10 I
Land Ownership Pattern:
(a)Forest Land (ha.) lo
(b)Private Land (ha.) | 228.08 |
20. (c)Government Land (ha.) IO I
(d)Revenue Land (ha.) IO
(e)Other Land (ha.) lo
Total Land (ha.) |228.08
Present Land Use Breakup of the Study Area in Ha: |
(a)Agriculture Area (ha.) |215.71 I
(b)Waste/Barren Land (ha.) |12.37 I
(c)Grazing/ Community Land (ha.) IO |
(d)Surface Water Bodies (ha.) IO |
21 (e)Settlements (ha.) IO I
* | (HIndustrial (ha.) lo |
(g)Forest (ha.) lo |
(h)Mangroves (ha.) IO I
(i)Marine Area (ha.) IO I
(j)Others (ha.) : NA lo |
Total (ha.) |228.08 |
22. Land requirement for various activities
NS(; I::;?;g?";:::‘;g‘;:::é Others Land Requirement (ha.) Remarks
(1.) | Others cB:r:;atrg'J:c?izg canal 228.08 Barrage and canal construction
Total (ha.) |228.08 |
23 Ecological and Environmental Sensitivity (Within 10 Km):- WLS-Wild Life Sanctuaries; NPA-Notified Protected Area; ESAs-Eco
: Sensitive Areas; ESZs-Eco Sensitive Zones :
23.1. Details of Ecological Sensitivity :
Nst; Detalslse:;ifit;:'ti)tl;glcal Name Distance from the Project (Km) Remarks
(1.) | NPA None 0 None
(2.) | ESAs None 0 None
Final notification of ESZ of Tippeshwar
) - Wildlife Sanctuary has been approved vide
(3.) |ESzs l;‘:ﬁzg‘;var Wildlife 3.5 MoEF SO 4892(E) dated 18.09.2018. ESZ of
Y Sanctuary falls exclusively in the state of
Maharashtra. In the south side ES
(4.) | Wildlife Corridors None 0 None
(5.) | Corridors None 0 None
: - In study area, Southern boundary of
(6.) | WLS Tlppishwar Wildlife 3.5 Tippeshwar Wildlife sanctuary is situated at
sanctuary 3.5 km from barrage location
(7.) | Critically Polluted Area None 0 None
23.2. Details of Environmental Sensitivity :
S. Details of Environmental Other Details of . -
No. Sensitivity Environmental Sensitivity Name Distance from the Project (Km) Remarks
Arli Reserved Forests
. is located at a
(1.) | Forest Arli Reserved Forest 5.55 distance of 5.55 km
from Barrage location
Tamsi Reserved
Tamsi Reserved Forests is located at
(2.) | Others Reserved Forests F ¢ 12.94 a distance of 12.94
ores km from Barrage
location
(3.) | Defence Installations None 0 None
(4.) | Archaeological Sites None 0 None
(a)Whether Noc / Permission from the competent authority Yes
is required?
23.3 (i)Uploaded Noc / Permission from the competent authority IQp_y of Noc / Permission from the competent authority
(b)Whether NBWL recommendation is required? ISeIec
24 Forest Land:
' Whether any Forest Land involved? INo
Tree Cutting: |
25 (a)No. of Trees Cut for the Project (if Forest Land not 300
' Involved)
(b)Details of Tree Cutting and Planting of Trees INot Applicable I
Land Acquisition Status: I
56, | (@)Acquired Land(Ha) | 228.08
" | (b)Land yet to be acquired(Ha) |oo
(c)Status of Land acquisition if not acquired |NA |
27. | Rehabilitation and Resettlement (R&R): |
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(a)No. of Villages |11

(b)No. of Households lo

(c)No. of PDFs (Project Displaced Families) IO I
(d)No. of PAFs (Project Affected Families) |283 I
(e)Funds Allocated for R&R(in INR) (in Lacs) |1780 I
(f)Status of R&R ICompIeted I
Details of Presence of Schedule-I Species:

(a)Whether there is Presence of Schedule-I Species ? IYes

(i)Details of Schedule-I Species

(b)Whether conservation plan for Schedule-I Species has
been prepared ?

(i)Uploaded copy of conservation plan

Pythonidae

Bovidae, Felidae, Phasianidae, Crocodylidae, Canidae, Cercopithecidae, Varanidae, |
Yes |

IQQy of conservation plan

28. (ii)Fund Provision made |8.25 crores I
(iii)Period of Implementation |3 years I
(c)Whether conservation plan for Schedule-I Species has Yes
been approved by competent authority ?

(i)Uploaded copy of approval Copy of approval

(ii)Letter No. SI No 5 (a)/3423/18-19 dt 03/12/2018

(iii)Date of issue 03 Dec 2018

(iv)Recommendation a. User agency to deposit the 2% of project cost ( I
Details of Presence of Water Bodies in Core Area: I
(a)Whether there is Presence of Water Bodies in Core Area ? | Yes

20. (i)Details of Water Bodies in Core Area Penganga River
(b)Whether there is Diversion Required ? No
(c)Whether permission has been obtained from competent No
authority ?

Details of Presence of Water Bodies in Buffer Area: |
(a)Whether there is Presence of Water Bodies in Buffer Area Yes
?

30. (i)Details of Water Bodies in Buffer Area IA stream is present towards south eastern direction of barrage location I
(ii)Direction of Water Bodies in Buffer Area ISouth East I
(iii)Distance of Water Bodies in Buffer Area |8 I
Manpower Requirement: |
(a)Permanent Employment-During Construction IO |
(b)Permanent Employment-During Operation IO I

31. (c)Temporary Employment- During Construction |480 I
(d)Temporary Employment- During Operation |20 I
(e)No. of working days |720 I
(f)Total Manpower ISOO I
Green Belt in Ha: I
(a)Total Area of Green Belt |5.14 I

32 (b)Percentage of Total Project Area INaN I

" | (c)No. of Plants to be Planted |8000 |
(d)Funds Allocated for Plantation | 9600000 |
(e)Uploaded Green Belt plan Ing of Green Belt Plan

33. Project Benefits
Nst; Type of Project Benefits Details of Project Benefits
- Direct employment opportunities for 500 members during peak construction phase
& 350 during non-peak activities and 20 members during the operation phase of the

(1) | social project. - Indirect labor opportunities will be substantially improved since larger area

' will be brought under Irrigation - This project will be helpful for the drought prone

upland areas of Adilabad district and improves the economic status and quality of
life of the people.

- The project is targeted to Develop Culturable Command Area (CCA) of 6677.00 Ha
and Gross Command Are (GCA) of 10442.913 Ha. Expecting the incremental growth

2.) | Financial of Agricultural production resulting in improved economy of the region. - There will

' be substantial increase in the land prices thereby improving the economy of the
region. - Improved agricultural production leads to establishment of the food
processing units thereby improving the economy of the region.

- The project would result in a number of positive permanent impacts like availability
of irrigation water, drinking water and rising of ground water table - Provision of

(3.) | Environmental drinking water made to 18 villages of command area as well for en routing villages

which will definitely improve the health condition of the villagers in the project
influence area
34. CRZ Specific Details : Not Applicable
35. Sector Specific Details For River Valley and Hydroelectric Projects
S- Item Details
No.
1. Project Sub Sector Irrigation Project

2. Name of the River Penganga

3 Whether Cumulative Impact Assessment and Carrying No

: Capacity Study of River Basin is Carried Out?

4. Type of Project: (Construction of Dam/ Barrage/ Run of the River/ Lift Irrigation Scheme)

Total . Total

S. Project Dam Height | Dam Length | Submergence Gross Comma_nd Irrigable Culturable Command

f . - Area (GCA) (in Command Area Command Area -

No. Type (in meters) | (in meters) Area (in hectare) (ICA) (in hectare) | (CCA) (in hectare) Area (in

hectare) hectare)



https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=ksBtZhLBqZwI8r2MVB466GKOzL1m12fDta+riJzKcqUvPePhgKDd/qYxtDWDmNRTIHpnDw7wWXcZPGAYQ+vDXf1o1Tsv8at3QZpAgAe0N0Gj4oid+R0BIHNrqiziZETJ&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXNvGkdT0PfxJ9apij6yL62ZFKt1dJH0iU9WqhwaUl+neRXWVM2qbBpfVMv1ec/gq0=
https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=xaA4Tmje3yY5B14YUldGIzcGsYUMKL2q8hhBRMkdB6Vbr9oYDYnYQJKrXqK32/xFkVWriqEqESm5Q+fLaUdZUcKBpVDXgwKSUoXSQSXRyxpn2Oma/ok8GjsDbU6Wi11pcH8ssde3u1eEOPOdYD6hG4LFif0lXCUWmzo+TYd6knOHIboHBobJlOcO/XWyld/QwWtj+WBsP62B/3rfpFeAwQ==&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXNvGkdT0PfxJ9apij6yL62ZFKt1dJH0iU9WqhwaUl+neRXWVM2qbBpfVMv1ec/gq0=
https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=b0UmSHb29bMmuLz1Ro+H3WISl4xfnlBWuxlB4sNxMxg8m5cnrMzbv3vAEZHyGzZ4kytoGaWTd5V3/uitT7XiZQ==&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXNvGkdT0PfxJ9apij6yL620kNhBAPVxHF2qRISlz98ReyZ3ioYY0NhVYDbHCYZAHg=

N

(1.) | Barrage H 6 287.5 31.16 H 10442.913 6677 6677 H 6677 U
Powerhouse Installed Capacity |No |
(a) Type of Powerhouse ISurface I
5 (b) Capacity (in megawatts) 0
’ (c) No. of Tunnels 0
(d) No. of Units 0
(e) Bank of River Right I
Generation of Electricity Annually. I
(a) Quantity of Generation of Electricity Annually (in giga 0
watt hours)
(b) Water Availability at Various percentage I
S. Water availability (in
No. Percentage cusecs) Dependable year Remarks
6 (1.) |50 % 0 0 NA
(2) |75% 0 0 NA
(3.) |90 % 0 0 NA
(c) Machine Availability (in percent) 0
(d) Cost of Electricity Generation (in INR) 0
(e) Internal Rate of Return (in percent) 0
(f) Year of achievement of Internal Rate of Return 0
7. Catchment Area Treatment Plan | Copy_of Catchment Plan
Muck Management Plan I
(a)Muck Management Plan ICODV of Muck Management Plan I
8 (b) Total Excavation Muck (in cubic meter) |1495000 |
" | (c) Utilized for Construction (in cubic meter) | 274000 |
(d) No. of Muck Disposal sites |3 |
(e) Total Muck Disposal Area (in hectare) |25.3 I
Fishery Development and Management Plan I
9 (a)Fishery Development and Management Plan Ing of Fishery Development and Management Plan I
' (b) No. of Fish Species IO I
(c) Name of the umbrella Fish Species (Scientific Name) INA I
Status of Environmental Flow |
NS(; Season Average Inflow (in cumec) Percent of Flow
10. (1.) |Lean 0.89 0.19
(2.) | Monsoon 455.83 96.74
(3.) | Non-Lean Non-Monsoon 14.47 3.07
11. | Free Flow Stretch (in km) | 56.1799
12. | Approval of Central Water Commission |No |
13. Approval of Central Electricity Authority |No |
Details of Coffer Dam (Upstream) |Yes |
14 (a) Quantity of the material (in cubic meter). |10000 I
" | (b) Length of the dam (in meter) |185 I
(c) Decommissioning Plan |Copv of Decommissioning_Plan |
Details of Coffer Dam (Downstream) IYes I
15 (a) Quantity of the material (in cubic meter). |18000 I
" | (b) Length of the dam (in meter) 290 |
(c) Decommissioning Plan Copy_of Decommissioning_Plan I
S- Item Details
No.
Details of Court Cases:
(a)Whether there is any Court Cases pending against the
project and/or land in which the project is proposed to be set |Yes
up ?
(b)Name of the Court High Courts
36. (c)Name of the Sub Court Bombay
(d)Case No. 105/2018
(e)Orders/Directions of the court ,if any and its relevance with . . .
the proposed project No orders/directions issued so far
(f)Case Details ICounter has been filed and not come for hearing as |
(g)Uploaded Court Order IQQy of Court Order I
Details of Direction Issued under Environment (Protection) Act / Air (Prevention & Control of Pollution))_Act / Water (Prevention &
37 Control of Pollution) Act:
' (a)Whether any Direction issued under EPA Act/Air Act/Water N
Act ? 0
38. | Details of EIA Consultant: |
(a)Have you hired Consultant for preparing document? IYes I

(i)Accreditation No.

(ii)Name of the EIA Consultant
(iii)Address

(iv)Mobile No.

(v)Landline No.

(vi)Email Id

(vii)Category of Accreditation
(viii)Sector of Accreditation
(ix)Validity of Accreditation

NABET/EIA/1518/RA 0061

Aarvee Associates Architects Engineers & Consultan
8-2-5, Ravula Residency, Srinagar Colony, Hyderabad
| 9490623700

| 0402373763

aarvee@aarvee.net

A

|River Valley and Hydroelectric Projects

|16 Feb 2018
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(x)Uploaded Certificate of Accreditation certified by

QCI/NABET

Copy_of Certificate of Accreditation

202

39.

Documents to be Attached:

Copy_of EIA/EMP

(a)Uploaded Copy of EIA/EMP Report Copy_of EIA/EMP(Annexures)

Copy_of EIA/EMP(Plans/Figures),

(b)Uploaded Copy of Risk Assessment Report Ing of Risk Assessment

(c)Uploaded Copy of Feasibility Report/ Detailed Project
Report(DPR) /Detailed Engineering Report /Detailed
Conceptual Plan /Approved Mining Plan

Copy_of Feasibility Report/ Detailed Project Report(DPR)_/Detailed Engineering Report

/Detailed Conceptual Plan /Approved Mining_Plan

(d)Uploaded Copy of Final Layout Plan Copy_of Final Layout Plan

(e)Uploaded Cover Letter

(f)Uploaded Copy of documents in support of the
competence/authority of the person making this application to
make application on behalf of the User Agency i

(g)Uploaded Additional File

(h)Uploaded Proposal Presentation (To be given in EAC

meeting)

| Copy_of Cover Letter

Copy_of documents in support of the competence/authority of the person making_this

NA

NA

Essential Detail Sought:

Sno.

EDS Letter

Remarks

Date of EDS

NA

1. Baseline data of monsoon season to be incorporated in the EIA/EMP report. 2. Valid
QCI-NABET certificate of the consultant for the period during which base line data was
collected to be submitted.

12 Apr 2019

NA

The correction have been made as per the instruction received

16 Apr 2019

Additional Detail Sought:

Sno.

ADS Letter

Remarks

Date of ADS

ADS Reply Letter

replies to ADS raised are attended and covering letter along with other required
attachment are uploaded

29 Mar 2022

NA

The EAC in its 27th meeting held on 23.09.2019 recommended the proposal for grant
of Environmental clearance with the following additional conditions: i. From .kml file, it
has been found that some forestland is involved in the state of Maharashtra.
Therefore, Stage I Forest Clearance shall be submitted to the Ministry before the
issuance of Environmental Clearance to the project. ii. As the Tippeshwar wildlife
Sanctuary is located within 10 km away from the project boundary, NBWL clearance
shall be obtained. iii. Necessary permission to be obtained for quarrying construction
materials for the project as per the EIA Notification, 2006 and subsequent
amendments thereof. iv. Solid waste generated, especially plastic waste, etc. should
not be disposed of as landfill material. It should be treated with scientific approach
and recycled. Use of single-use plastics may be discouraged. v. The project proponent
shall comply with the provisions contained in this Ministry's OM No. 22-65/2017-IA.1II
dated 1st May, 2018 regarding Corporate Environment Responsibility (CER). Under
CER activities, preference should be given to strengthen the basic amenities in the
project affected villages like maintaining drinking water supply, providing health care
facilities, etc. vi. Preference to be given to the local villagers as per the requirements
and suitability,in the job/ other opportunities in the project, etc. vii. Measures to be
taken to develop skills of the local villagers particularly with respect to the trades
related to construction works such as electrician, welder, fitter, etc. viii. Land acquired
for the project shall be suitably compensated in accordance with the law of the land
with the prevailing guidelines. Private land shall be acquired as per provisions of Right
to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013. From the above, it is clear that PP had to submit the copy of
Stage-I FC for the forest land involved in the project. The same is till awaited. The
requisite document may be furnished at the earliest so as to process the matter in the
Ministry.

10 Mar 2022

NA

The EAC in its 27th meeting held on 23.09.2019 recommended the proposal for grant
of Environmental clearance with the following additional conditions: i. From .kml file, it
has been found that some forestland is involved in the state of Maharashtra.
Therefore, Stage I Forest Clearance shall be submitted to the Ministry before the
issuance of Environmental Clearance to the project. ii. As the Tippeshwar wildlife
Sanctuary is located within 10 km away from the project boundary, NBWL clearance
shall be obtained. iii. Necessary permission to be obtained for quarrying construction
materials for the project as per the EIA Notification, 2006 and subsequent
amendments thereof. iv. Solid waste generated, especially plastic waste, etc. should
not be disposed of as landfill material. It should be treated with scientific approach
and recycled. Use of single-use plastics may be discouraged. v. The project proponent
shall comply with the provisions contained in this Ministry's OM No. 22-65/2017-IA.III
dated 1st May, 2018 regarding Corporate Environment Responsibility (CER). Under
CER activities, preference should be given to strengthen the basic amenities in the
project affected villages like maintaining drinking water supply, providing health care
facilities, etc. vi. Preference to be given to the local villagers as per the requirements
and suitability,in the job/ other opportunities in the project, etc. vii. Measures to be
taken to develop skills of the local villagers particularly with respect to the trades
related to construction works such as electrician, welder, fitter, etc. viii. Land acquired
for the project shall be suitably compensated in accordance with the law of the land
with the prevailing guidelines. Private land shall be acquired as per provisions of Right
to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013. From the above, it is clear that PP had to submit the copy of
Stage-I FC for the forest land involved in the project. The same is till awaited. The
requisite document may be furnished at the earliest so as to process the matter in the
Ministry.

10 Mar 2022

NA

The EAC in its 27th meeting held on 23.09.2019 recommended the proposal for grant
of Environmental clearance with the following additional conditions: i. From .kml file, it
has been found that some forestland is involved in the state of Maharashtra.
Therefore, Stage I Forest Clearance shall be submitted to the Ministry before the
issuance of Environmental Clearance to the project. ii. As the Tippeshwar wildlife
Sanctuary is located within 10 km away from the project boundary, NBWL clearance
shall be obtained. iii. Necessary permission to be obtained for quarrying construction
materials for the project as per the EIA Notification, 2006 and subsequent
amendments thereof. iv. Solid waste generated, especially plastic waste, etc. should
not be disposed of as landfill material. It should be treated with scientific approach
and recycled. Use of single-use plastics may be discouraged. v. The project proponent
shall comply with the provisions contained in this Ministry's OM No. 22-65/2017-IA.111
dated 1st May, 2018 regarding Corporate Environment Responsibility (CER). Under
CER activities, preference should be given to strengthen the basic amenities in the
project affected villages like maintaining drinking water supply, providing health care
facilities, etc. vi. Preference to be given to the local villagers as per the requirements
and suitability,in the job/ other opportunities in the project, etc. vii. Measures to be
taken to develop skills of the local villagers particularly with respect to the trades
related to construction works such as electrician, welder, fitter, etc. viii. Land acquired
for the project shall be suitably compensated in accordance with the law of the land

10 Mar 2022
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with the prevailing guidelines. Private land shall be acquired as per provisions of Right 2 O
to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013. From the above, it is clear that PP had to submit the copy of
Stage-I FC for the forest land involved in the project. The same is till awaited. The
requisite document may be furnished at the earliest so as to process the matter in the
Ministry.

ADS Reply Letter Respected Sir, I am here with submitting the additional details sought by Member 20 Sep 2019
Secretary in respect of Chennaka - Korata (Rudha) barrage on Penganga river -
Interstate Irrigation Project, Adilabad District of Telangana State

NA Proposal is listed in the 27th EAC meeting to be held on 23.09.2019 for 18 Sep 2019
reconsideration on the recommendations of the EAC and further deliberation on the
PIL 105 of 2018 filed before the Hon’ble High Court of Bombay at Nagpur Bench
challenging illegal construction activities carried out in Eco Sensitive Zone, forest land
issue, NOC from the States. PP alongwith the consultant is required to attend the
meeting on the scheduled date.

Undertaking

I hereby give undertaking that the data and information given in the application and enclosures are true to be best of my knowledge
and belief. And I am aware that if any part of the data and information found to be false or misleading at any stage, the project will be
rejected and clearance given, if any to the project will be revoked at our risk and cost. In addition to above, I hereby give undertaking
that no activity/ construction/ expansion has since been taken up.

Name of Applicant IKaiIaswar Bhagwanth Rao
Designation IChief Engineer
Name of Company (Applicant Name should not be given

here) IRRIGATION DEPTT

Address IO/o The Chief Engineer, Projects, opp. Collectorate Complex, Adilabad



https://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=+5sY/1Tfv8Su5hZi+VlTDIwWu7iqxZKE6j8DWLxU1wfH/AGJk3CpyBfCamrvIIqIukcX7Ewg3AwbDGuTe/daOPiBK1QpcMkX2N60ShHmUb0bluQ0bK+2uJdjWXddIj6076LvOvsoip3FWRrYESnKuQ==&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXmG8GlihX6H9UP1HygCn3pIxj9Obixc3BWfxB07ZTvXQ==

204

MINUTES OF PUBLIC HEARING OF CHANNAKA —-KORTA (RUDHA)
BARRAGE ACROSS PENGANGA RIVER-INTERSTATE IRRIGATION
PROJECT, VILLAGE CHANAKHA, TAL. KELAPUR, DIST. YAVATMAL
PROPOSED BY EXECUTIVE ENGINEER, PENGANGA PROJECT DIVISION,
YAVATMAL AND EXECUTIVE ENGINEER, PENGANGA PROJECT DIVISION,
ADILABAD, GOVT OF TELANGANA BY VIDHARBHA IRRIGATION
DEVELOPMENT CORPORATION, NAGPUR. ‘

Date of Public Hearing : 12/10/2018
Time : 02.00 hrs
Venue :  Lokshradheya Abasaheb Deshmukh,

Parwekar Vidyalaya, Chanakha, Tq. Kelapur
Dist. Yavatmal

Preamble:

Executive Engineer, Lower Penganga Project Department, Yavatmal and
Executive Engineer, Penganga Project Department, Adilabad, Government of
Telangana by Vidharbha Irrigation Development Corporation, Nagpur has applied
for Environmental Clearance to the Ministry of Environment, Forest & Climate
Change, Govt. of India, New Delhi for proposed project of Chanakha-Korta Inter-
State Project for irrigation purpose across the River Penganga at Village Chanakha,
Taluka Kelapur District Yavatmal. The matter regarding same was discussed in 95t
meeting of Expert Appraisal Committee: (EAC) for River Valley and Hydroelectric
Power Project (RV&HEP) Govt. of India meeting held on 11t & 12t June, 2018.
The Terms of Reference (TOR) for the said project has been approved in the meeting
dated 11" & 12" June, 2018 copy enclosed herewith as annexure-I. It has been
mentioned in the said TOR that public hearing issues raised and commitments made
by the project proponent on the same shall be included separately in EIA/EMP
report.

Accordingly, project proponent has submitted an application to Maharashtra
Pollution Control Board (MPCB) for conducting Public Hearing as per the
provisions of EIA Notification -2006 and TOR issued by Govt. of India. In this
connection, MPC Board decided to hold public hearing in respect of the said project
on 12% October 2018 in consultation with District Collector, Yavatmal.
Maharashtra Pollution Control Board has published public notices in Marathi
newspapers namely “Deshonnati and Sakal” and English newspaper “The Hitvada”
on dated 07/09/2018. The appeal was made to the concerned to submit objections,
suggestions, complaints, comments, if any, in respect of the said project to
concerned regulatory authority.
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Copy of draft E.I.A. report along with executive summary in respect of the
said project were made available in English/ Marathi in the following offices to
apprise the public.

1) Environment Department, Government of Maharashtra, Mumbai.

2) Joint Director, Water Pollution, Maharashtra Pollution Control Board,
Mumbai.

3) Regional and Sub-Regional Offices, Maharashtra Pollution Control Board,
Chandrapur

4) Collector Office, Yavatmal

5) Zilla Parishad Yavatmal

6) District Industries Center, Yavatmal

7) Sub Divisional Office, Kelapur

8) Tahsil office, Kelapur Tal. Kelapur District Yavatmal.

9) Municipal Council Office, Pandharkawada, District Yavatmal.

10) Panchayat Samiti Office, Kelapur, District Yavatmal.

11) Nagar Panchayat Office, Zarijamani District Yavatmal.

12) Panchayat Samiti Office, Zarijamani District Yavatmal.

13) Gram Panchayat office, Chanakha, Rudha, Kodori, Pimpri (Bori),
Pimpalkhunti, Bori (Patan), Dabha (Dorli)

All these authorities at Sr. No. 4 to 13 were requested to arrange wide
publicity within their respective jurisdictions.

The venue for the said public hearing was decided at Lokshradheya
Abasaheb Deshmukh Parwekar Vidyalaya, Chanakha, Tal. Kelapur, Dist.
Yavatmal. The said venue was finalized considering easy accessibility to local
peoples and close proximity to the proposed project.

A public hearing panel comprising of the following members was constituted
by Maharashtra Pollution Control Board in accordance with the EIA Notification
dated 14™ September, 2006 and as amended thereto issued by Ministry of
Environment and Forest, Govt. of India.

1. Mrs. Bhuwaneshwari S. - Chairman
Assistant District Collector and
Sub-Divisional Magistrate

2. Shri. Raju Vasave - Member
Regional Officer, Chandrapur
Maharashtra Pollution Control Board.
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3. Shri. Pratap Jagtap -Convener
Sub-Regional Officer, Chandrapur
Mabharashtra Pollution Control Board.

Shri. Raju Vasave, I/c. Regional Officer, M. P. C. Board, Chandrapur was
unable to attend the Public Hearing. Leave of absence was granted to them by the
Chairman of Public Hearing Panel. The written submissions received and
attendance sheet of public hearing panel as well as the concerns participated for the
said public hearing is attached as annexure-II & III respectively.

MINUTES OF PUBLIC HEARING:

At the outset, on behalf of convener of the public hearing panel, Shri Pratap
Jagtap, Sub-Regional Officer Chandrapur, MPCB welcomed all those present and
commenced the public hearing. He apprised the people with the introductory
information about the purpose of the public hearing and appealed them to come
forward with suggestions, complaints, objections & comments, if any, about the
environmental aspects of the proposed project. He thereafter requested Hon’ble
Chairman to commence the hearing procedure.

Hon’ble Chairman briefed people about the concept and objective of Public
Hearing. She made an appeal to participants & all to attend the public hearing
peacefully and place their views regarding Environment aspect. She stated that
videography of the said public hearing is being carried out by MPCB as per the
procedure laid down in EIA Notification 2006. Chairman further stated that the
presentation about the proposed projects will be given by the project proponent and
then the questions/ objections shall be raised by participants. She made an appeal to
participants to come forward with their name & address before raising any
query/objections so that the name of the participant along with views will be
included in the proceedings of meeting. Then Chairman requested project proponent
to give the presentation of the projects along with its salient features.

After that Shri. Ghanshyam Tote, Sub Divisional Engineer, Yavatmal
Irrigation Division, Yavatmal made a Power Point Presentation on the Environment
aspects of the projects including salient features of EIA Report in Marathi as well as
in English language. The project proponent elaborated the details of proposed
project on following grounds;

Al

Page 3 of 14



Project Description. -

207

-

Base Line Data with respect to Air, Water, Land, Noise, Ecology,

Settlements, etc.

Impact likely to occur due to the project on Air, Water, Noise, Hydrology,
Settlements and Bio-diversity and forest.

Mitigation measures and Environment. management plan for the project
during construction phase as well as operation. A

Other details as outlined in the EIA Report.

Thereafter, convener of Public Hearing announced that the forum is open for

question answer. The summary of issues raised and reply submitted by project
proponent is as below.

STATEMENT OF ISSUES:

1) Mr. Vijay Keshavrao Chinchore, Principal, Resident of Chanakha:

Hon

'ble officials and guests were welcomed at the beginning of the public

hearing. He presented the demands of residents of Chanakha in detail there.

Sr. Issue Raised Comments / made by Projecﬂ

No. Proponent/ MPCB

1. Farmers from Nimdheli, Chanakha, Project Proponent Mr. Amol
should get water for irrigation purpose Wasulkar, Executive Engineer

informed that the issue has been
noted. He also informed that earlier
Some area was reserved for mining
purpose, which is not covered in the
project. Department will re-examine
& accordingly obtain NOC from
Mining Department and will try to
include that area in the project. But
for the same, approved resolution by
Grampanchayat is required to be
submitted to Division Office.

ii.

To shift the old pump house located at
Chanakha to Nimdheli, a new place
located about 1.5 km.

Project Proponent informed that, it
is not necessary to shift the pump
house at new location. By
increasing the length of distribution

N
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network and by wusing pump,
irrigation area can be increased.

iii.

Increase the length of protection wall from
barrage to the Lord Ram Temple.

The Project Proponent informed
that the issue has been noted and
action should be taken accordingly.

1v.

Will the farmers of Chanakha & Nimdheli
get water through open canals or closed

pipes?

Project Proponent informed that,
now as per the prevailing
practice/guidelines, supply of water
will be through closed pipelines
network.

The farmers are suffering from sanctuary
damages and due to mining excavation
activities farmers are not getting water for
irrigation purpose. Hence, requested to
remove such terms & conditions and
nearby farmers & plot owners shall be
given benefits.

Also the affected people due to floods
occurred in the year 2006 shall be
benefited.

Project Proponent informed that, the
issue regarding compensation due to
floods in the year 2006 is related
with Rehabilitation Section of
Revenue Department.

V1.

There shall not be any restrictions for
fishing activity for Bhoi Community of
Chanakha.

Project Proponent informed that, no
conditions have been imposed for
fishing activity and they can
continue the fishing activities.

vii.

The enquiry shall be carried out regarding
the damages due to flood (such as washed
away pumps, wires, pipelines, etc.) and
compensation shall be given to the farmers
of Chanakha Village.

Project Proponent informed that, the
issue of compensation due to flood
is dealt by Rehabilitation Section of
Revenue Department.

viil.

The damages caused due to blasting
activity during construction of dam in
Chanakha Village shall be compensated.

Project Proponent informed that,
due to blasting activity, if there are
any damages then they will be
compensated after following the due
procedure laid down by the
Government from time-to-time. For
the same, affected people shall

%
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Pl

apply individually for compensation
to Irrigation Department of Govt. of
Mabharashtra or Govt. of Telangana.

1X.

The beautification of Ram Temple,
Mother Temple and Mahalaxmi Temple in
Chanakha shall be carried out

Project Proponent informed that,
proposal
| temples is already included in the
Project and will be carried out
accordingly.

of beautification of

2) Shri Narsinghrao Ramalu Kusanilwar, Resident of Rudha Village:-

Sr.
No.

Issue Raised

Comments/Commitments
made by Project Proponent

i.

The existing large Nalla which flows through
Khairi, Dogra, Vidarbha forest and meets to
the River. Due to this Nalla during rainy
season heavy floods occurs and near about
200 to 250 ha area of this village is affected.
The same situation occurred this year also
due to which there is a heavy damages of
agricultural fields. Requested to carry out
survey.

Project Proponent informed that,
the existing nalla is downstream
of the barrage and there is no any
adverse impact of this nalla to the
barrage. During the flood
situation nalla flood water cannot
enter into river & its backwater
causes stagnation. The issue of
compensation due to flood is
dealt by Rehabilitation Section of
Revenue Department.

ii.

Major flood in the year 2006, caused huge
damages. If the construction of protection
wall is proposed, the same shall be
constructed upto Nalla by letting out
intermediate outlets. The Protective wall will
solve the problems of both the Villages and
almost 500 Hectares of land will be covered
by perennial water supply.

Project Proponent informed that,
the issue was already discussed in
the previous meeting with Gram
Panchayat Chanakha and at that
time it was demanded that the
protection  wall  shall be
constructed from barrage to
temple.

Project Proponent also informed
that, if the construction of
protection wall is extended then it
will require to construct the same
on both sides of the river. Hence,

S
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it was decided at that time as per
Gram Sabha decision to construct
the protection wall upto barrage
only.

3) Shri Nitin Sudam Barahate, Resident of — Chanakha:

Sr.

No.

Issue Raised

Comments/Commitments
made by Project Proponent

1.

Protection wall of our village was stolen. The
same thing was also mentioned in the book
“Uttam Yashachi Zal” written by Shri.
Shivajirao Moghe. However, in the RTI
reply received from Penganga Project
Officer it was mentioned that their
department has not constructed protection
wall.

Project Proponent informed that,
regarding stolen wall submit all
the documents available with you
to the Department. Department
take

will examine and will

appropriate action.

ii.

There are so many problems in our village.
Gram Panchayat Chanakha has passed a
resolution regarding the same on 16/04/2015
which shall be followed.

1il.

The Tipeshwar Sanctuary is about 1.0 km
away from our village. However, in
presentation, it is shown about 10.0 kms.
This may please be rectified. We are facing
so many problems from wild animals, the
animals destroy our crops. Because of

barrage, this problem will increase.

iv.

If the protection wall is constructed in front
the big dam and if canal is passed through the
villages Sukali, KopaMandavi, Sunna,
Tembhi then approximately 2500 area of
land will come under irrigation which will
improve the livelihood of people in the area.

Will the members from the project affected
families get Certificates of PAP?

Project Proponent informed that,
for the purpose of irrigation,
water will be supplied through
underground pipeline network as
per Government’s Rules.

Project Proponent also informed
that, the area of Sunna Village
does not under the
command area of this project.

comes

-
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The resolution passed in Gram Sabha
regarding construction of canal behind
temple shall be implemented.

And the same will come under the
command of Lower
Penganga Project and at present
this project is not on priority of
Govt. of Maharashtra.

arca

Earlier this project was also a part
of Lower Penganga Project due to
which it would have taken a long
period to complete. Hence, it was
decided to exclude the barrage
from Lower Penganga Project in
order to complete it as early as
possible as per Inter-State

agreement.

Our village should be adopted by Telangana
Govt. and give jobs to project affected
families.

4) Shri Sanjay Vitthalrao Siratawar, Resident of Chanakha:

Sr.

No.

Issue Raised

Comments/Commitments
made by Project Proponent

i.

There are 10-12 farmer’s land near project
site. The pumps & pipeline of these farmers
have washed away during rainy season due to
construction activity of the barrage. And now
question arises about cultivation as we cannot
install our pumps properly.

Project Proponent informed that,
till date construction work of
barrage is not commissioned and
no storage is made.

ii.

In summer season, the Govt. department
officials removed out Motor Pumps &
pipelines. Our life depends upon this water.
Therefore we should be allowed to lift the
water.

Project Proponent informed that,
the farmers can lift the water
from the river and officials from
Maharashtra Government or
Telangana Government will not
interfere in it.

iii.

Compensation shall be given for the damages
cause due to floods.

Project Proponent informed that,
the issue of compensation due to

By
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flood is dealt by Rehabilitation
Section of Revenue Department.

5) Mr. Nagareddy Totawar, Ex. Sarapanch, Khairi :

Sr.

No.

Issue

| Comments/Commitments

made by Project Proponent

i

My village Khairi is adjacent to the project,
but same is excluded from the project. Our
village is also facing the water scarcity
problems. Therefore water should also be
provided to our village.

Project Proponent informed that,
the area of village Khairi is not
covered under the command
area of this project. The issue
will be examined. Also as per
interstate agreement, 20 % water
will get to Maharashtara.
Accordingly, command area is
finalized.

6) Smt. Maya Anandrao Barahate, Resident of, Chanakha;

Sr.

No.

Comments

1.

The development of our village should be done before the project and the said
development shall be extended from Chanakha up to village Arali. Our village
does not have toilet facility. Also compensation shall be given for the damages

caused due to the flood.

7) Mr. Amol Shriram Nullerwar Resident of Chanakha:

Sr.

No.

Issue Raised

Comments/Commitments
made by Project Proponent

i

The 20-25 homes situated on the bank of river
shall be rehabilitated. Without rehabilitation
we will not allowed to construct the barrage
and make protest by the fasting.

Project Proponent informed that,
the high flood level of Penganga
River is 217.0 M. The height of
proposed protection wall is
218.10 M. As per study / survey,
at this level nobody will affect.

AN
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Hence question of rehabilitation
will not arise.

ii.

In the year of 2006 floods, 19 houses were
under submergence and my house is also
affected, Government agency has not taken
cognizance. :

Project Proponent informed that,
the high flood level in 2006 was
217 M, but we are constructing
protection wall. 1.10 Meter
above HFL i.e. 218.10 M. Hence
such situation will not arise.

iii.

Because of blasting activity, we are facing the
problems.

Project Proponent informed that,
for the construction of protection
wall, there is no need of blasting.

8) Mr. Vicky Deshattiwar Proper Chanakha, Resident-Pandharkawda;

Sr.
No.

Objection

Comments/Commitments
made by Project Proponent

i

The notice regarding the public hearing was
not displayed in the villages

Pratap Jagtap, Conveyor of
Public Hearing Panel informed
that, as per EIA Notification
dated 14/09/2006, Maharashtra
Pollution Control Board has
published public notices in
Marathi newspapers namely
“Deshonnati” and “Sakal” and
English newspaper  “The
Hitvada” 30 days before the
Public Hearing i.e. on dated
07/09/2018 mentioning about
date, time & venue of Public
hearing. Also the copies of EIA
Report & Executive Summary in
Marathi & English were made
available at Zilla Parishad,
yavatmal, Tahsil Office, Sub-
Division ~ Office, Panchayat
Samiti Office, Kelapur,
Municipal ~ Council  Offfice,
Pandharkawada, Nagar

Page 10 of 14




214

Panchayat Office, Panchayat
Samiti Office, Zarijamni and
concerned Grampanchayats of
the project.

ii.

As per the Grampanchayat Act, 100 peoples
quorum is required to take the decision on
proposal. The quorum is not followed here.

1ii.

Why you are deciding the rate of our land
which goes under the submergence of this
project?

iv.

Why our water is being taken away by the
Government of Telangana?

The project proponent informed
that till the construction work of
barrage is not commissioned. As
per the interstate agreement 20%
water will get to Maharashtra
State and 80% will get to
Telangana state.

Nobody has understood anything about the
presentation made during public hearing.
Even 10% of the village peoples don’t aware
about this project.

Project proponent informed that
approval of distribution network
is at final stage, after getting all
approvals command = area
notification will be published.
Study will be carried out to cover
all the area of Chanaka village.
Right now work of barrage is
carried out by Telangana

Government in their area.

Vi.

Peoples are not acknowledged about merits
and demerits of the said project.

Project proponent informed that
we are discussing here the issues
of merits and demerits of the said
project.

Vii.

When the Lower Penganga project is going to
be done.

Project proponent informed that
Lower Penganga project will be
completed in future. Chanakha
project is not a part of Lower
Penganga project.

-
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Viii.

How many proposed barrages are on the
Penganga river? What is distance between
subsequent barrages?

Project proponent informed that |
the information of the distance
between subsequent barrages is
not available here. But there are
total five proposed barrages on
Penganga river that is Chanaka —
Korta,  Digras;  Pimparad-
Parsoda, Bhimkund, Tejapur.

1X.

Why the agreement in between Government
of Telangana and Maharashtra has not been
executed for 50-50% distribution of water of
this project. Also the videography of the
public hearing shall be shown to Chief
Minister and send it to Mantralaya.

Project proponent informed that
as per interstate agreement
Maharashtra State will get 20%
water and Telangana will get
80% water.

9) Mr. Pentanna Gangareddy Nagulwar, Resident of Ghubadi;

Sr.
No.

Issue Raised

Comments/Commitments
made by Project Proponent

1.

He said that the laborers at construction site
are from Rajasthan and Madhya Pradesh.
Those people are getting job at site. But
people from Maharashtra, Telangana are not
employed here. We should be given
employment opportunities.

The project proponent informed
that priority will be given to the
local residence.

10) Mr. Mallareddy Shekhanna Panajwar, Resident of Chanakha;

Sr.
No.

Suggestion

i

The villagers and the other people should now be satisfied with the question
asked and the barrage should be completed as early as possible.

F¥
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11)Mr. Ramrao Mukundrao Madpalliwar, Resident of Chanakha;

Sr.

No.

Request

Comments/Commitments made
by Project Proponent

1.

Due to the flooding of this year entire
submergence of land on the bank of river. The
early construction of protection wall will save
about 150 to 200 acres land from
submergences. If the work of construction of
protection wall towards Chanaka — Korta site
will completed at the earliest there will be no
damages to our crop.

The project proponent informed
that the protection wall will be
constructed in this season to avoid
damages due to flood.

ii.

The height of the wall from the project has
increased just half a kilometer. And the work
is stopped, resulting submergence of our land
and damage thereof.

The project proponent informed
that after storage of water, again
survey will be carried out at 213
M. After that if anybody is
affected will get compensation as
per rule.

iii.

After completing the protective wall, make
survey of the farmers affected due to back
water as soon as possible.

1v.

The work of Road would had been completed
before 2 years, this should be done as early as
possible?

The project proponent informed
that till the work of barrage in
Maharashtra has not
commissioned. Work of
construction of protection wall and
road will be started simultaneously
and will complete during this year.

e
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\Q \
The Convener and Chairman of the Public Hearing called upon the people
present if there are any other question /issues, the same may be asked. However, nobody
came with any question, announced that copy of the proceedings and CD of the public
hearing will be made available in due course of time.in MPCB office at Regional Office,
Maharashtra Pollution Control Board, First Floor, Udyog Bhavan, Opposite Bus-Stand,

Railway Station Road, Chandrapur.

The Chairman of the Committee while concluding the proceedings,
summarized various points raised and declared that public hearing is ended, and
concluded the public hearing with vote of thanks.

(Pratap Jagtap) (Mrs. Bhuwaneshwari S.)
Sub Regional Officer, 2! ' it Collector
MPCB, Chandrapur & and Sub-Divisional
Convener, Public Hearing Magistrate, @%%T&
Panel Chairman,
Public Hearing Panel

e

QA S
sub Divisional Officer,
Kelapur *

e eaSeg et
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- Government of India

(==Y Ministry of Environment, Forest and Climate Change
= 3 (Impact Assessment Division)

E § ------ tE ]

s =

E E To,

; w The Chief Engineer

" IRRIGATION DEPTT

O/o. The Chief Engineer, Projects, Opp. Collectorate Office Complex,
Adilabad,,Adilabad, Telangana-504001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the Ministry vide proposal number
IA/ITG/RIV/55126/2016 dated 16 Apr 2019. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23A003TG146421
2.  File No. F.No. J-12011/17/2016-1A-1 (R)
3. Project Type New
4. Category A
5. Project/Activity including 1(c) River Valley projects
Schedule No.
Name of Project Channaka-Korata (Rudha) barrage on

Penganga river -Interstate Irrigation
Project, Adilabad District of Telangana

7. Name of Company/Organization =~ IRRIGATION DEPTT
Location of Project Telangana
9. TOR Date 05 Sep 2016

©

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

and Virtuous Environment Single-Window Hub)
()]

(e-signed)
Yogendra Pal Singh
Scientist E
IA - (River Valley and Hydroelectric
Projects sector)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

Date: 13/01/2023

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC23A003TG146421 File No. - F. No. J-12011/17/2016-1A-1 (R) Date of Issue EC - 13/01/2023 Page 1 of 8
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F. No. J-12011/17/2016-1A.1 (R)
Government of India
Ministry of Environment, Forest & Climate Change
(Impact Assessment Division)

Indira Paryavaran Bhawan

2nd Floor, Vayu Wing

Aliganj, Jor Bagh Road

New Delhi — 110003

Dated: 13tk January, 2023
To,
The Chief Engineer,
M/s Irrigation & CAD Department,
Government of Telangana
Opp: Zilla Praja Parishad,
Adilabad - 504 001

Sub: Channaka-Korata (Rudha) barrage on Penganga River-Interstate Irrigation
Project, District Adilabad, Telangana by M/s Irrigation & CAD
Department, Government of Telangana - Environmental Clearance — reg.

Sir,

This has reference to your online Proposal No. No. IA/TG/RIV/55126/2016
dated 16th April, 2019 submitted to the Ministry for Environmental Clearance to the
project cited in the subject.

£ The Ministry of Environment, Forest and Climate Change has considered the
application. It is noted that the proposal is for grant of Environmental Clearance to the
project for Channaka-Korata (Rudha) barrage on Penganga River-Interstate Irrigation
Project (6677.00 Ha CCA), District Adilabad, Telangana by M/s Irrigation & CAD
Department, Government of Telangana.

3. The proposal was considered by the Expert Appraisal Committee (EAC) for River
Valley & Hydro-electric Projects in its 24th and 27th meetings held on 27% May, 2019
and 23rd September, 2019, respectively. The proposal was further considered by the
EAC in its 28th meeting of the re-constituted EAC held on 31st May, 2022. The
comments and observations of EAC on the project may be seen in the Minutes of the
meeting which are available on the web-site of this Ministry.

4, The Terms of Reference was accorded by MoEF&CC on 5th September, 2016 to
Channaka-Korata (Rudha) barrage on Penganga River - Interstate Irrigation Project,
Adilabad district of Telangana by Irrigation & CAD department, Government of
Telangana.

5. The details of the project submitted by project proponent and ascertained from the
document submitted are mentioned below:

(1) In the Interstate Board (ISB) meeting held at Mumbai on 23rd August, 2016,
both Telangana and Maharashtra states have signed the interstate
agreement of Channaka-Korata barrage and in that meeting construction of
Channaka-Korata barrage by Telangana state has been signed. The annual
gross yield is 321.96 million m3 (11.37 TMC) at 75% dependability and the
net annual flow at the barrage is 303.61 million m3 (10.71 TMC). As per the

A >j\’“
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agreement, 42.48 MCM (1.5 TMC) of water will be shared between Telangana
and Maharashtra states in the ratio of 80:20 i.e., 33.98 MCM (1.2 TMC) and
8.5 MCM (0.3 TMC), respectively.

(ii) It is a joint project between the States of Maharashtra and Telangana on
River Penganga and is independent of the joint Lower Penganga Project,
which envisages construction of a barrage across River Penganga on the
downstream of Lower Penganga Project to irrigate an area of 6,677.00 ha
(5,463.00 ha in Telangana and 1,214.00 ha in Maharashtra). Command area
lies in 14 villages of three mandals viz., Tamsi, Adilabad and Jainad in
Adilabad district of Telangana state and 9 villages in Kelapur tehsil of
Yavatmal district of Maharashtra state.

(ilij  The Gross Command Area of the project is 10,442.913 ha.

(iv)  Overall land requirement for the project is 228.08 Ha which comprises of
181.26 Ha from Telangana region and 46.82 Ha (0.5 Ha forest Land) from
Maharashtra region.

(v) Total submergence area is about 31.16 acres in Telangana state. A total of
23 villages consisting of 283 persons are likely to be affected due to this
project. The Government of Telangana has already acquired this private land
with an R&R budget of Rs. 17.8 Crores.

(vi)  The total cost of the project is about Rs. 399.16 Crores and is proposed to
complete the construction work in 2 years.

(vii) The major components of project are Barrage, Reservoir, Pump House,
Pressure mains, Approach bund and Canal network. A Broad crested type
Barrage is designed with a length of 342.00 m having 23 Gates. With 3.36
km long main canal (Distributaries for a tentative length of 30 km) in
Telangana state on right bank of the river and in Maharashtra state with
Piped Distribution network on left bank of the river. The Pump House is
located at upstream of barrage near Hathighat village, to lift 4.50 cumecs of
water from Barrage. An approach channel 120 m long connects the fore bay
of the pump house to the riverbed level. Vertical Turbine pumps (4 Nos.) of
1.92 MW each are proposed to lift the water through MS pressure mains.

(viii) The power required for lifting the water will be 7.68 MW.

(ix) The Salient features of the proposed Channaka-Korata barrage Project for
Telangana is as under: -

HEAD WORKS/BARRAGE
A [Location

District Adilabad
andal Tamsi

Village Korata
B |Watershed

River Penganga

Free catchment area 1,33,812.00 ha
C [Barrage

Type Barrage with vertical lift gates

Total Length 342 m

Maximum height 10 m

(a) above FRL and (b)above MWL{#+213.000 m, +218.10 m
D [Reservoir

FRL +213.00 m

MWL +218.10 m

Dead storage level +203.00 m
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Lowest River Bed Level F201.645 m

E Submergence
Area under submergence 31.16 acres
Only Private land (Total) 31.16 acres

F |[Pump House
Location U/S of barrage at Hathighat village
Peak demand .47 cumecs
No of vertical turbines K nos. of 1.92 MW each
Total Capacity of the pumps 4.5 cumecs
Power required 7.68 MW

G [Command area/Canal Distribution
Command Area K677.00 ha (CCA)

10,442.913 ha (GCA)

Water Requirement .50 cumecs
Designed for water .53 cumecs
Length 3,360 m

H Prinking Water
Water allotted for drinking 1.15 MCM
Villages benefitted 23 Nos.

I [Cost of the Project Rs. 399.16 Crores
Cost of the EMP Rs. 21.15 Crores

(x) The Baseline data has been collected during Monsoon, Post-monsoon and

Pre-Monsoon i.e. from September, 2016 to August, 2017. M/s Vision Labs,
Hyderabad an accredited consultant by NABL has been engaged for the same.
The environmental attributes covered for the study include ambient air
quality, ground and surface water quality, noise levels, land environment
including soil quality, land-use pattern, forest cover, biological environment,
socio-economic and health status of the population, demography and quality
of life. The primary and secondary data of the stated parameters have also
been collected and included in the EIA report.

(xi)  Public Hearing (PH) has been conducted at Zilla Parishad High School,
Pippalkoti village Tamsi Mandal, Adilabad District of Telangana on 24th May,
2018 Chaired by the Joint Collector & Addl. District Magistrate, Adilabad.
Similarly, PH was held Lokshradeya Abasaheb Deshmukh Parawekar
Vidyalaya, Channaka, Taluk Kelapur, Yavatmal District, Maharashtra on
12th October, 2018 Chaired by Assistant Collector & Sub-divisional
Magistrate, Yavatmal. Both the PHs were held as per the provisions of the
EIA Notification, 2006. All the issues raised during the public hearing have
been incorporated in the EIA/EMP report. The main issues raised during the
public hearing are construction of roads, implementing environmental
safeguards to mitigate air, water and noise pollution, jobs for local people
and fair compensation for land losers. Local people supported the project for
implementation because many farmers committed suicides and therefore,
irrigation facilities created by this projects will certainly reduce this agrarian
distress to some extent in the district.

(xii) Overall land requirement for the project is 228.08 Ha which comprises of
181.26 Ha from Telangana region and 46.82 Ha (0.5 Ha forest Land) from
Maharashtra region. The land requirement is for the construction of Barrage,
Canal and Pressure Mains, Pumphouse and Delivery lines. Total
submergence area is about 31.16 Acres in Telangana state. A total of 23

WX
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villages consisting of 283 persons are likely to be affected due to this project.
The Government of Telangana has already acquired this private land with an
estimated R&R budget of Rs. 17.8 Crores. The total cost of the project is
about Rs. 399.16 Crores and is proposed to complete the construction work
in 2 years.

(xili) Standing Committee of National Board for Wildlife recommended the
proposal for wild life clearance in the 65t meeting held on 24t September,
2021 and the same has been accorded by the Wildlife division, MoEF&CC
vide letter no 6-91/2021 WL dated 22rd October, 2021.

6. The sectoral Expert Appraisal Committee in its 28™ meeting held on 31st May,
2022 considered the proposal through Video conferencing on the information
submitted and as presented recommended the proposal for Environmental Clearance
to Channaka-Korata (Rudha) Barrage for construction of common components of
Barrage and canal works in Telangana State. Environmental Clearance to canal work
of Maharashtra portion of the project may be considered after submission of necessary
forest clearance.

7. Based on recommendation of EAC, Ministry, hereby accords approval for grant
of Environmental Clearance to the project for construction of common components of
Barrage and canal works in Telangana State by M/s Irrigation & CAD Department,
Government of Telangana, under the provisions of EIA Notification, 2006 and
subsequent amendments/circulars thereto subject to the compliance of the following
additional terms & conditions/ specific conditions for environmental safeguards:

i.  Necessary clearances/permissions shall be obtained before start of construction
of the project in Maharashtra region.

ii.  Cost of implementation of Environmental Management Plan & Catchment Area
Treatment Plan for whole project shall be borne by the State of Telangana.

iii. The Environmental Management Plan (EMP) shall be strictly adhered to as
submitted in the EIA/EMP report. The budgetary provisions for implementation
of EMP, shall be fully utilized and not to be diverted to any other purpose. In
case of revision of the project cost or due to price level change, the cost of EMP
shall also be updated proportionately.

iv.  After 5 years of the commissioning of the project, a study shall be undertaken
regarding impact of the project on the environment. The study shall be
undertaken by an independent agency.

v. Necessary control measures such as water sprinkling arrangements, and
construction of paved roads leading to muck disposal sites etc. shall be taken
up on priority to arrest fugitive dust at all the construction sites.

vi. Stabilization of muck disposal sites using biological and engineering measures
shall be taken up immediately to ensure that muck does not roll down the slopes
and shall be disposed safely and that it does not pollute the natural streams
and water bodies in surrounding area. Report of the same to be submitted to
Ministry and its Regional office.

vii. The minimum Environmental flow for the project shall be maintained as per the
direction given by the Hon’ble NGT vide its Order dated 09.08.2017 in the matter
of Pushp Saini Versus Ministry of Environment, Forest & Climate Change.

viii.  The Multi-Disciplinary Committee needs to be reconstituted and the meeting
needs to be held at regular interval.

ix. PP should establish in house (at project site) environment laboratory for
measurement of environment parameter with respect to air quality and water
(surface and ground. A dedicated team to oversee environmental management

A - >§ v
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shall be setup which should comprise of Environment Engineers, Laboratory
chemist and staff for monitoring of air, water quality parameters on routine
basis.

x. Necessary permission to be obtained for quarrying construction materials for
the project as per the EIA Notification, 2006 and subsequent amendments
thereof.

xi.  Solid waste generated, especially plastic waste, etc. should not be disposed of
as landfill material. It should be treated with scientific approach and recycled.
Use of single-use plastics may be discouraged.

xii. Preference to be given to the local villagers as per the requirements and
suitability, in the job/ other opportunities in the project, etc.

xiii. Measures to be taken to develop skills of the local villagers particularly with
respect to the trades related to construction works such as electrician, welder,
fitter, etc

xiv.  Land acquired for the project shall be suitably compensated in accordance with
the law of the land with the prevailing guidelines. Private land shall be acquired
as per provisions of Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act, 2013.

xv. Terms and conditions of the MoU signed between state of Telangana and
Maharashtra regarding implementation of the Channaka-Korata (Rudha)
Barrage project shall be adhered with.

xvi. Environmental Clearance to canal work of Maharashtra portion of the project
shall be considered after submission of necessary forest clearance.

General Condition:

i. The EC granted to the project is strictly under the provisions of the EIA
Notification 2006 and its amendments. It does not tantamount/ construe to
approvals/ consent/ permissions, etc. required to be obtained under any other
Acts/ Rules/ Subordinate legislations, etc., as may be applicable to the project.

ii.  The project proponent shall prepare a site specific conservation plan and wildlife
management plan in case of the presence of Schedule-I species in the study
area, as applicable to the project, and submit to Chief Wildlife Warden for
approval. The recommendations shall be implemented in consultation with the
State Forest/Wildlife Department in a time bound manner.

iii.  No further expansion or modifications in the plant, other than mentioned in the
EIA Notification, 2006 and its amendments, shall be carried out without prior
approval of the Ministry of Environment, Forest and Climate Change. In case of
deviations or alterations in the project proposal from those submitted to this
Ministry for clearance, a fresh reference shall be made to the Ministry to assess
the adequacy of conditions imposed and to add additional environmental
protection measures required, if any.

iv.  The company shall also comply with all the environmental protection measures
and safeguards proposed in the documents submitted to the Ministry. All the
recommendations made in the EIA/EMP in respect of environmental
management, and risk mitigation measures relating to the project shall be
implemented.

v. The company shall undertake all relevant measures for improving the socio-
economic conditions of the surrounding area. CER activities shall be undertaken
by involving local villages and administration and shall be implemented.

vi. The company shall undertake eco-developmental measures including
community welfare measures in the project area for the overall improvement of

the environment. D
2o
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vii. A separate Environmental Management Cell (having qualified person with
Environmental Science/Environmental Engineering/specialization in the
project area) equipped with full-fledged laboratory facilities shall be set up to
carry out the Environmental Management and Monitoring functions.

viii. The company shall earmark sufficient funds towards capital cost and recurring
cost per annum to implement the conditions stipulated by the Ministry of
Environment, Forest and Climate Change as well as the State Government along
with the implementation schedule for all the conditions stipulated herein. The
funds so earmarked for environment management/ pollution control measures
shall not be diverted for any other purpose.

ix. A copy of the clearance letter shall be sent by the project proponent to concerned
Panchayat, Zilla Parishad/Municipal Corporation, Urban local Body and the
local NGO, if any, from whom suggestions/ representations, if any, were received
while processing the proposal.

x. The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated Environmental Clearance conditions including
results of monitored data (both in hard copies as well as by e-mail) to the
respective Regional Office of MoEF&CC, the respective Zonal Office of CPCB and
SPCB. A copy of Environmental Clearance and six monthly compliance status
report shall be posted on the website of the company.

xi. The environmental statement for each financial year ending 31st March in Form-
V as is mandated shall be submitted to the concerned State Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along
with the status of compliance of environmental clearance conditions and shall
also be sent to the respective Regional Offices of MoOEF&CC by e-mail.

xii.  The project proponent shall inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are
available with the SPCB/Committee and may also be seen at Website of the
Ministry and at https://parivesh.nic.in/. This shall be advertised within seven
days from the date of issue of the clearance letter, at least in two local
newspapers that are widely circulated in the region of which one shall be in the
vernacular language of the locality concerned and a copy of the same shall be
forwarded to the concerned Regional Office of the Ministry.

xiii.  The project authorities shall inform the Regional Office as well as the Ministry,
the date of financial closure and final approval of the project by the concerned
authorities and the date of start of the project.

xiv. This Environmental clearance is granted subject to final outcome of Hon’ble
Supreme Court of India, Hon’ble High Court, Hon’ble NGT and any other Court
of Law, if any, as may be applicable to this project.

T The Ministry reserves the right to stipulate additional conditions, if found
necessary at subsequent stages and the project proponent shall implement all the said
conditions in a time bound manner. The Ministry may revoke or suspend the
environmental clearance, if implementation of any of the above conditions is not found
satisfactory.

8. Concealing factual data or submission of false/fabricated data and
failure to comply with any of the conditions mentioned above may result in withdrawal
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of this clearance and attract action under the provisions of Environment (Protection)
Act, 1986,

9. Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under Section 16
of the National Green Tribunal Act, 2010.

10.  The above conditions will be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986, the Hazardous Waste (Management,
Handling and Transboundary Movement) Rules, 2016 and the Public Liability
Insurance Act, 1991 read with subsequent amendments therein.

11.  This issues with the approval of the competent authority. V <,
1
.>/ 0\"

(Yogendra\ Pal Singh)
Scientist ‘E’

Tele: 011-20819364
Email: yogendra78anic.in

Copy to: -

1. The Secretary, Ministry of Water Resources, RD & GR, Shram Shakti Bhawan, Rafi
Marg, New Delhi — 110 003.

2. The Principal Secretary, Environment, Forests, Science and Technology
Department, Telangana Government Secretariat, Room No. 327A, D-Block, 2nd
Floor, Khairatabad, Hyderabad (Telangana)

3. Deputy Director General of Forests (C), Integrated Regional Office, Hyderabad 3rd
Floor, Room No. 309, Aranya Bhawan, Opp. RBI, Safiabad — 500 004, Hyderabad,
Telangana

4. The Member Secretary, Central Pollution Control Board Parivesh Bhavan, CBD-cum-
Office Complex, East Arjun Nagar, Delhi - 32

5. The Member Secretary, Telangana State Pollution Control Board, Paryavaran Bhawan,
A-III, Industrial Estate, Sanath Nagar, Hyderabad — 500 018.

6. Monitoring Cell, Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jor bagh Road, New Delhi

7. District Collector, Adilabad (Telangana)

8. Guard File/Record File/Monitoring File/Website of MoEF&CC

D«k ' 237,9

(Yogen\i‘é Pal Singh)
Scientist ‘E’

Signature Not,Verified
Digitally signe by gendra Pal
Singh

Scientist E

Date: 1/13/202 Oé) ?Qr
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